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T Be it enacted by the Legislative Assembly of The Natioanl Tapriad Termone of Deihon the Fory Ninth Yeur
Af the Repubhe of india ax follows -~ :
CHAPTER 1
PRELIMINARY

- Short ditle, (1) This Act may be called The Delhi Agricultira®
estent and Produce Marketing (Regulation} Act, 1998.
gmmencement

(ii) Ttextends to the whole of the Nationn} Cupital Territory of Delhi.

(iii) It shall come into force on such date as the Gnvernment may, by notification,
. appoint.

: Definitions (1) In this Act, unless the context «ifie-wize requires,

) (a) “agricultural produce” means a!l pioduce and cormoadities, whether processed
or unprocessed, of agricultival, horticulture, apiculture, viticulture,
pisciculture. sericulture, animal husbandry, Necces and skins of animals und
forest products as are spediticd in (he Schedule and each other produce as
may be dealsred by tr i:vernment by notification to be an agricultural
produce and also includes admixture of two or more of such produce;

(b) ‘“agricultwris'” means a person residing in Dethii who ordinarily by his own
labour or by the tabour of any member of his family or who by the labour his
tenants or servents or hired labour or otherwise, is eagaged in the production
or growth of agricultural produce, which has not been processed, but does
not include a trader, commission agcent, precessor or broker, or a partner in
a trading firm, or industrial concern, or in relation to agricultural produce,
except where such trader, commission agent. processor or broxer or partner

i is engaged in the production or growih of agricultural produce;

(c) “Board" ioeans the Delhi Agricultural Macketing Board constituted under
section §;

(d) “broker” means an agent who, in consideration of 2 commission, fee or
remuneration, contrives, makes and concludes a bargain or contracts on behalf
of his principal, for the purchasc or sale of agricultural produce, but does
not receive, deliver, transport, or pay for the purchase or collect payment for
the sale of the notified agricultural produce;

(¢) “buyer” means aperson, lirm, company or caoperative society or Government
agency or public undertaking or public agency or corporation, or commission
agent, who in the course ol his or its business himsell or itself or on behalf of
any person or agent buys or agrees (o buy notified agricultural produce in the
market area,
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“Commission agent or Arhtia™ means a person, who by hirteelf of thruugh
his servants, in the ordinary course of busiteds, makes or offers to make a
purchase or sale of a notificd agticulture produce, on behalf of the seller or
purchaser of such agricultural produce as the case may be, within the notified
market yard end/ or sub-yard or keeps it in bis custody and controla it during
the proces of its sale or purchase and collects payment thereof from the buyer
and peys it to the scller and receives by way of rémuncration a commission
or Arhat or percentage upon the amount ftivolved tu each transaction:

“Delhi” mears the National Capital Territory of Delhi;

“Director” means a person aﬁpointod by the Government by dotilication; as
ihe Director of Agriculhural Marketiag for Delhi;

“Government” means the Licutenant Govemor;

“[ieutensnt Governor” means the Licutonant Govefnof of ihc National Capital
Territoty of Delbi appointed by the President under article 239 read with
article 239AA of the Constitution: e

“locsl authority” picnns. in relation to an arca within the a4l limits of:-
The Musicipal Corporation of Delhi, that Corporation;

the New Delhi Municipal Counctl, that Council; and

the Dolli Cantonment Board, that Board;

Explanation- Itis kersby clard(ied that, for the purposc of ihis Act, the Delh
Development Authority constituted under the Delhi Development Act, 1957,
and the Board and a marketing committee established under this Act, shall be
deeraed to be local authority; :

“market” means & tegulated market established wder this Acy, for & market
arca and includes a market of national importance established under section
26 end  priocipal market and a subsidairy market established under séction
235 i

“market area” means area declared to be a market area under section 4;

“market charges” include charges on aceount of or in respect of commission,
brokerage, weighing, measuring, paliedari;loading, unloading, and carrying,
cleaning, drying, sioving, stitching, stacking, hiring, gunny bags stamping,
bagging, storing, warehousing, grading, surveying, transporting and processing;

d;“nl:rkcﬁng commiftee™ means s committee constituted for a market area uader
is Act; S

~marketing” means buying or selling of rotified egricultural produce and
includes grading, packaging, standarisation, processing, storage, cold storage,
warehouse, trancport, export, channels of distribution and eny otber function
associated with the buying or selling of such agricultural produce dnd all
activities involved in the flow of agricultural produce from production points
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commencing with the stage of harvest till these reach tie consumer at large:
“nrarket functionary™ meauns a dealer. broker, commission agent, buyer,
palicdar, processor. stazkist, cold storage operator, {rader. weighman and such
other person a5 m«y be declared by 1alification undee the bye-iaws o he »
merket fupctionary:

‘marketing service” means Delhi Agriculura] Marketing Seevice censtituied
under section 735,

“notification” means » aotifcation published in the ctficial Gazelte;

“notified agricultural produce” ereans any hgricultural produce notilied under
section 4

“glficial Gazette” maans the Delhi Gazette!
“preseribed” means prescribed by ruies made under this Acl;

“processiog™ wmeans any one or more of a seres ol Leatments relating to
powdering, crushing, decorticating, husking, parboiling, polishing, ginning,
pressing, curing or any cther manual, mecrunical, chemical or rhysical
treatment i0 which rew apricuitmal produse or its prednct is snbjected to:

“processor” preans a person who procesacs any notidic:d agriculmral produce
on his own accoerd of an rayment of a charie;

“retatl sule” in reiation to any notiflted agriculturzl prodizee. inzans the sale of
that produce, not cxeceding such quantity as the markeing commities may,
by bye-laws, dsiermine to be a retail sale in respect thereaf;

“rules” means rules made under this Aci;-
“schedule” means sthe schedule to this Act;

“Sccretary” means a Secrelary lo the Board, Marcketing Cenmittee for market
of national importance and other marketing cemmiites and includesyoiar,
Deputy and Asstt. Secretary appointed as ger provivion of this Act and in
terms of Service Regulations recant for Dalhi Agricuitural Markeiing Seivice.

“ section” means a section of this Act;

“seller” means 3 person who. sells or agrees to sell any notified agricultural
procuce and includes a persan who sells on behalfl of any other person as his
agent or scrvanl of cominission agent,

“survevor” meens a person wiw, on arrival of 2 consignment of nolified
agricultural produce for saic in any market area or market, surveys it fer
ascertaining the quality, refraction, adulteration and olt.er like factors;

“

“iradec” means a person whao, in the normal course, carries out the business
of buying or selling, staring of rrocessing of any natified agricqlluml proguce
as a principal or s a duly authorised agent.

if any question arises as to whether a person is or 15 not an agriculturist for the
purposes of this A, ihe matier shall be referred to the Director whose decision
thercon shall oe final.
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CHAPTERII
ESTABLISHMENT OF MARKET AREA

1 Natification (1) The Government may, by notification, published in the official Gazette, apg-
of intention such other manner as may be prescribed, declare its intention of regulating . ;
of regulating . the marketing of such agricultural produce, and in such area, as may betel

warketing of - specified in the notification, in accordance with the provisions of this Ae

:;:?:ﬂnml Provided that no such arca shall be included in the noti fication except

i after consultation with the Municipal Corporation of Delhi, New Delki
produce in Municipal Council, Delhi Cantonment Board and the Delhi Development
area Authority, as the case may be.

(2) The notification-may also be published in at least two local newespapers
published in such languages as the Government may from time to time specify
by order in this behalf, or in such other manner as, in the opinion of the
Government, is best calculated to bring to the notice of persons in that aren,
the intention aforesaid.

(3) The notification under sub-section (1) shail state that any objections or
suggestions which may be received by the Government, within such periad
not being less than forty five days, to be specified in the notification, shall be
considered by it.

+, Declaration (1) On the expiry of the period specified in the notification issued under section
of market 3, and after considering the objections and suggestions, if any, as may be
area and received before such expiry, and holding wherever considered by the
regalating i Government to be necessary, an inquiry in the prescribed manner, the
agricultural Govcmmer?t may, by goﬁﬁcaﬁon, declare an ares to bea market area wherein
preduce the marketing of agricultural produce specified in the notification shall be

regulated in accordance with the provisions of this Act;

(2) A declaration made under sub-section (1) may also be published in atleast two
newspapers in such languages as the Government may from time to time specify
by order, in this behalf or in such other manner gs, in the opinion of the
Government, is best calculated to bring to the notice of persons in that area

‘the declaration aforesaid.

(3) On a declaration being made under sub-section (1) no local authority shall,
notwithstanding anything contained in any other law for the time being in
force, establish, or authorise or allow to be established, or continue, or authorise
the continuation of any place in the market area for the markeling of agricultural
produce specified in the declaration.

(4) The Government may, in the manner specificd in section 3, at any time, exclude
any area from & market ares, or include therein an additional area, or may
.declare that the regulation of marketing of any notified agricultural produce
in any market area shall cease or that the marketing of any agricultural produce
hitherto not regulated shall be regulated in.the market area,

..............
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e CHAPTER IIT
CONSTITUTION AND POWERS OF DELHI ACRICULTURAL MARKETING BOARD

- 4 5 gstablishweat (1) The Govarament shall, for the purposes of this Act, establish a Board to be
2 and known as “The Delhi Agricultural Markzting Board™ consisting of a Chairman,

composition and fifteen members of whom seven shall be officials and cight non-officials,

of Delhi to be nominated by the Government in the following manner, namely:- :

Agricultural
Markeling
Board (i) the Director who shall be ex-officio Vice-Chairman of the Board;

(a) the official members shall be :-

(i) two represcntatives of the Devetopment Department of the Government of
whom one shall be from Agriculture wing and the other from Cooperative
wing;

{iii) one rcprescntative from Department of Food Supplics and Consumer A (fairs
of the Government not below the rank of Deputy Commissioncr.

(iv) one representative each [rom the Declhi Dcve]opmenl Authority and the
Municipal Corporation of Dethi, who shall belong to planniag wing of the
respective body; .

(v) the Agricultural Marketing Adviser to the Government of India or his nominee;
{b) the non-official members shall be :-

(i) two agriculturists, being members of the market committées;

(i1) two members representing the organisations of agriculturists;

(iii) one member (o be ciected in the prescribed manner from the traders and
commission agents licensed uader section 80;

(iv) onec member representing the Co-oprative socielies; which are marketing in
agricultural produce; and

(v) (womember representing the interests of consumers, of whom one shail be a
member of the Legislative Assembly of Delhi.

(2} The Vice-Chairman shall function as the chicfexccutive afficer of the Board.,

6. Incorporation The Board shall be a body corporate and a local authority with the name
of the Board "The Delhi Agricultural MarkctingBoard" having perpetual succession and a
common scal, with power, subject to the provisions of the Act, to acquire,

hold and dispose of property, and may by the said name, sue and be sued.

% Term of The Chairman, the Vice Chairman and (he official members shall bold office
Chairman during the pleasure of the Govrmment. Every non-official member shall hold
Yice-Chairman, ofltce for a period of five years but shall, onthe expiry of the term, be eligible
Official for re-numination provided that, notwithstanding the expiry of term of office,
Members aod the non-afficial member shall continue in olfice until his successor has been
non-offcial nominated and has assumed office.
memmbers

TP A A T
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5. Disqnalifi- A person shall be disqualified, for being nominated as and for being, - 7
cations for member of the Board if he :- ’
membership
(a)  doces notordinarily reside within Delhi;
(b) is below twenty-five years of age;
{¢) has been removed from membership of a marketing committee unday
section 50;
{(d) is of unsound mind and stands so dz=clared by a competent court; or
(c) is an undischarged insolvent; or
(D) Las been convicted by a criminal court, whetber witbin or outside Delhi,
of any offence which, in the opinion of the Government, involves moral
turpitude; '
Provided that the disqualification on the ground of conviction by a criminal -
court shall not apply after the expiry of five years from the date of his
rclease.
4. Chairman (1) The Chairman, and in his absence, the Vice-Chgirman shall preside over the
to preside meetings of the Board.

(2) All questions, which come up before a meeting of the Board, shall be decided

10.Quorum at
Board's
meetings

Il. Resignation !1. (1)
Chsairman
and Members

(2)
3)

12. Pay,2llowance:
aond benefits
to the Chairman
and Vice-Chairman
of the Board

by a majority of the votes cast by the members present and voting. In the case
of cquality of votes, the Chairman or in his absence, the Vice-Chairman when
presiding over the meeting, may exercise a casting vote.

Five members shall constitute the quorum at a meeting of the Board;
provided that, if a meeting is adjoumncd for want of quorum, no quorum shall
be necessary for transacting the same business in the next meeting to be held
in accordance with the rules.

The Chairman of the Board may, by writing under his hand addressed .to the
Government and delivered to the Director, resign his office.

A member may, by writing under his hand, addressed to the Government and
delivered (o the Chairman of the Board, resiga his office,

A resignation under sub-section(l) or sub-section(2) shall take effect from
the date on which it is accepted by the Government,

(1) The Chairman and Vice-Chairman of the Board shall be entitled to receive
such pay and or allowances and other benefits as may be determined by
rules made in this bebalf. If non-official is appointed as Chairman of the
Board, his remuncration and other benefits shall be such as may be
determined by the Government.

(2) The members of the Board shall be eniitled to receive such allowances
and other benefits for attending the meetings of the Board or for attendiag
any other work, assigned to them by the Board, a5 may be determined by
rules made in this behalf.
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The Government may remove from office any non-official member of the Board
who has become subject to any of the disqualifications specified in sectlion §
or who, in its opinion, is remiss in the Jischarge of his duties or has ceased to
reprosent the interests (o whicih he v.as aontinated:

Ptevided that no such member shall oe remeved from office except ailer being,
given a reasonadie opportunity of shawing cause against the action proposed.

A vacaiey cc2tiring otherwise than by e[lux af time in respeet of non-official
membues of the Boasd shall be fitled up, as soon as wmay be, by tresh nomination
by the Govermment. The person so acminated shall hold office for the
unaxpired term of the member concerned. '

Subject to the 1uies made under this Act, the estimates of the annual income
and expenditure of the Board in the preseribed form for the ensuing year
shali be prepared and pgssed by the Board and submitted every year, not
later than the preseribed date, to the Guyvernment for its approval,

The Government may appsove the budget of the Board as it is or with such
alterstiz.s or medifications us it may think fit and the budget so approved by
the Goverament shali be the budyet of the Board for the year.

The budger, 25 zpproved by the Governmer, shall be retwned to the Board
within two months from the dale of the reccipt thereofand if it is not so returned
within twa menths, it shall be presuraed that the budget, as presented by the
Board, has been duly approved by the Government,

No act or proceeding of the Board shall be invalid mercly by reason of the
existence of any vacancy among its members or any defect in the constitution
thercof,

The Board shall exercisc superintendence and conirol over the macketing
commiltees,

The Government or the Chairman or the Vice-Chairman of the Board or any
other official of the Board authorised in this behalf by the Board may call for
from any marketing coramittee or any trader, godown keeper or any ather
funcionary operatiug within the markct area any information or rctum relating
io agricultural producc and shall have the power to inspect the records and
accounis of such markcting commitiee, trader, godown-keeper or ather
fuactionary nnd shall also have powsr to seize or take into passession against
proper reccipt the records accounts books siocks of notified agricultural
preduce alongwith its containers and carriers.

It may authorise officer/officers of the Board and/ or markeling commitiees to
inspect works undertaken by the marketing comanittees and Board and to take
corrective measures.

Subject (o the provisions of this Act and fhie rules and regulations meade
thereunder, the Board may cmploy such persons for the performance of its
functions as it may consider necessary and the melhod of recruitment, the
scale of pay and other conditions of service of such persens shail be such as
may be provided in the regulations made by the Board in this behalf.

AL
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The Board shall, subject to the provisions of this Act, perforin the following
fupctions and shall have the power to do such things as may be necessary or
expedient for carrying out these functions, namely:-

’ .

Coordination of the working of the marketing committees and other affairs
thereof including programmes undertaken by such marketing committees for
the maintenance of markets, sub-markets, check posts and other sites in the
market arcas;

undertake the planning and development of markets for agrieultural produce;
administer the Market Development Fund;

issue direction to Marketing Committees in general orto one or more Marketing
Comnmittees in particular with a view to ensuring improvement thercof;

mny other function specially entrusted to it by this Act;

such other functions of like nature as may be entrusted to the Board by the
Government. s

Wi. . .iprejudice to the generality of the foregoing provision, such functions
of the Board shall include :-

to consider proposals for sclection of new site(s) for establishment of the
markets and to make recommendations to the Director for establishing principal
market and sub-markets as per provision of sub-section (2) of section 22;

to approve proposal for providing infrastructural facilities in the market and
market area;

to construct 2 market or to approve plans, designs and estimates for constructing
markets; '

to sanction, supervise and guide a Marketing Committec in the preparation of
plans and estimates for maintenance and improvement works undertaken by
the Marketing Committee;

to execute all works chargeable to the Market Development Fund;
to encourage marketing of the agricultural produce on cooperative basis;

to waintain accounts in such forms as may be prescribed and get the same
audited in such maaner as may be prescribed;

to publish annually at the close of the financial year, its progress report, balance

sheet and statement of assets and liabilitics and send copies thereof to sll the
members of the Board and a copy to the Government;

to make necessary arrangements for dissemination of information on matters

" 1clating to regulated marketing of notificd agricultural produce;

(k)

to provide facilities for the training of officers and members of the staff of the
Board as also the Marketing Committees;

to prepare and adopt its budget for the ensuing year;

2 “atfy . -
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(1) w sanction the budget of the Marketing Commitiees;

{(m} 1o grant subventians or icans to the Marketing Comumiltees for the purposcs
; of this Act on such tcrms and conditions as the Beard may determine;

(n) toarrange or organise scminars or workshops or exhibitions, ¢tc. on subjects
rciated to agricultural marketing;

(o) to perform such other functions as may be of general interest to the Marketing
Commiiltces or considared necessary (or efficient functivning of the Board or
the Marketing Committees

(p) ‘o transfer or to provids marketing technology and market assistance to the
{ Marketing Committees as and when reguired.

& Functions The Vice-Chairman of the Board shall-
and posvers
of the = (i) discharge all functions as ehiel executive 2(licer of the Board and make
Vice-Chairman appointments and excrcise supervision and cenlrol over the officers and

b memb-re of the staff of the Board and the Marketing Service in matter
including those ot exccutive or administralive in nature as 12id down in
service regulations;

(il)ensure maintenance of acconnts a -« records;

(iii) dispose of all questions reiatirg 1o the service of the employee as per
the procedurc 1aid down in 2he regulutions;

{iv)  appoint oflicers ai..! meinbers of the stall of the Board and Marketing
Service as per prazedure laid down in the regulations;

(v) incur expendilie ivom the Markel Development Fund on warks and
otber items a3 per powers delegated to him by the Beard;

(vi) incasc ol emcrgency, direct the excculion or stoppage of any work and
perform any funclion which requires the sanction of the Baacd;

(vii) prepare the annual budget of the Board;

(viii) arrange intemnal audit of the Board;

(ix) discharge any other duties which may be assigned to him by the Board
from time to time.

(x) take steps for execution of the decisions of the Board;
(xi) inspect works undertaken by the Marketing Corumittees and Board and
take corrective measures;

(xii) report to the Government such acts of the Marketing Commilttees or of
the Board which are contrary Lo the provisions of this Act or the rules,
regulations or bye-laws made thereunder; and

(xiii) take such steps as may be decmed rieccssary for effective discharge of
the functions of the Board,
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19. Functions of

the Secretary
of the Board

2. Delegation

21. Powers to
make regulations
for administering
_ the affairs
of the Roard

Secretary of the Board shall-

(i) arrange meectings of the Board;

(ii)  maintain record of the proceedings of the meetings of the Board ia lll.a.
prescribed manner.

(iii) Discharge other functions as may be assigned to him by Vice-Chairman - 2%
of Board from time 1o time. -t

The Board may,with the previous approval of Govi. and by ;

notification,delegate any of its powers other than the power to make:
regulations, not inconsistent with the provisions of the Act and rules made -
thereunder,to its Vice-Chairman and other officers. ¥

8))

(2)

()

(i1)

(iii)

(iv)

)

(vi)

(viii)

(ix}

The Board may, with the previous approval of the Government, make. ,-,;;‘
regulations, not inconsistent with this Act aod the rules made R

thereunder, for the adminisiration of the a[Tairs of the Board.

In particular and without prejudice to the generality of the for-egning i
power, such regulations may provide for all ar any of the following
matters:- )

the summoning and holding of meetings of the Board, the time and date
when such mectings are tv be held, the conduct of business at such
mcetings;

the powers and dutics of the officers and other employees of the Board:
and the Marketing Committecs;

the salaries and allowances, loans and advances, and other conditions
of service of officers and other employecs of the Board and of the
Marketing Committec;

the recruitment, qualification, 2ppointment, promotion, scale of pay,
leave, lcave allowance, acting allowance, loans, pension, gratuity,
annuity, compassionate fund, provident fund, Pension Fund, suspension,
dismissal, removal, canduct,deparimental punishment, appeals and other
conditions of service of the members of the Marketing Service and other
staff; .

the management of the property of the Marketing Commitice and the
Board;

the execution of cootracts and assurance of property on behalf of the
Board;

the maintenance of accounts and preparation of balance sheet of the
Board;

the procedure for carrying out the functions of the Board under this
Act;

any other matter for which provision is to be or may be made in the
regulations;
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by Jation The Government shall exercise superintendence and control over the Board
. g Duset and may call for such information as it may deem necessary and in the event
of its heitig satisfied that the Board is nat functoning properly or is persictently
making default in the performance of the duties imposed on it by o7 under this
Act or is exceeding or abusing its powers or is guiity of :orruption or
mismanggement, the Government may by an order published, 1ogether with &
statement of reasons thereof, in the official Gazette, digsolve the Bonrd il
guch time as & New Board is constituted, and make such arrangements for the
exercige of the fuactions of the Bourd ay it may Chiok fit.

Provided that no order of dissolution as sforesaid shall be: made except after
" giving the Board a reasonable opportunity of showing cause against the action

proposed:

Provided further G anew Bewd skall be condgitined suitrin g perist oF sis sonths from
e e e s ieh e oo s dissolved

CHAPTER IV
ESTABLISHMENT OF MARKETS AND ACQUISITION OF LAND

_gIdsblishment (1) ¥or every market area, there shali be esidiished one principal market, wid
4 fmarket There inay also be eslablished ane or more subsidiaey markets, considered

; necessary, for the marketing ol notified agricultural produce.

(2) The Director shall. as soon ac possible afive a declaration is made under sub-
cection(1) of section 4, by natilicalion, establish any place (including any
structure, enclosure, open space or loealiny) in any marke! area to be (he
principal marker for the masketing of the agricultural produce specified in
such notification and may, by the same or other natification, establish in any
such place inany arket area one ar mare subsidiary markets for the marketing
ol such agricuiturai produce.

equisition (1)  When uny Jand within the market area is required for (he purposes of this

Maed for Act and the Board is unable to acquire the same by agreement, the Licutenant
Jearkets Ciovernor, may at the request of the Bourd, proceed 10 acquire such tand under
A the provisions el the fand Acquisilion Act. 1994 (1 of 1894) and on pnvment,
] of the compensation awarded under that Act, by the Bourd and any other
; charges incurred by the Licutenant Governor, in conneetion with sueh
acquisition, the land shall vest in the Board or the Market Commilitec as the
cuse may be:

Provided that once a proposal has been made by the Board, it shall nat be
withdrawn by it exeept lor reasons which may be recorded by it and approved,
by the Lieuternant Giovernar.

(2} The Board shall riot, without the previous sanction of the Lieutenant Governor,
transfer any land which has been acquired for the Board or Marketing
Comuitlce under sub-section (1) or vest in it or use such land for a purpa e
other than the purpose for which it bas been acquired, or is used as the ¢as.
may be.




]

Wy e e
2t

Pl mdeie e Tt

0l

DELHI GAZETTE : EXTRAORDINARY

25 Definitions

26. Fgtablishunent

of markets
of pational
importance
and
Marketiog
Commitiee
thereof

27. Composition

of the
Marketing
Commitiee
for
Marketof
National
Importance

(a)
(b)

(1

(2)

(b)

(2)

(2)
(b)

(<)

(a)

()

(c)
(d)

CHAFPFTER V
MARKETS OF NATIONAL IMPORTANCE

In this chapter unless the context otherwise requires,-
the expression “market” means “market of national inportance™ and,

the expression “Marketing Committce” means the “Marketing
Cowmiitee of a market of national importance”.

Notwithstanding anything contsined in this Act, where the Government
satisfied that on account of the national importance of marketing of any;
commodity, in any area,it is expedient to ensure the efficient regulation of 2
the marketing of such commodity in such area, it may establish :-

in such area, special markets, known as “Markets of National Importance® :
for such commodities; and

independent Marketing Committees known as “Marketing Committees of .
Markets of National Importance™ in relation to such markets, not with standing: X
that such arca falls within the local limits of the jurisdiction of any other’
Markcting Commiitee or Committees already functioning in that area. :

The Government may, after consideration of such aspects as, the tum-over, 54
upsseam catchment arca, down-stream servicing (number of consumers o
served), and price leadership (whether the market influcnces the price st the’
national level), declare an arca as a special market area known as “Markist b
ares of the market of National Importance™ -

Provided that no such market shail be established:-
if it handles less than one lakh tonnes of produce per year;

if, out of the total produce handled by it, iess than thirty percent thercof is
received from two or more States or Union Territories; and

Ifthe market does not influence the price of the commodity referred to in suby, .
scction (1) at the national lgvel. '

Every Marketing Committee conslituted under sub-section(1) of section 26 3
shall consist of the following members:- e

three members to be ndmmated by the Goverament from amongst the
agriculturists residing in Delhi;

threc members to be elected in the prescribed manners from amongst the traders
and commission agent holding licence in any Marketing Commitiec in Dethi;

Provided that at least two members will be from amongst those traders and
Commission Agents who haold 2-licence from the Marketing Committee
constituted under sub-section (1) of section 26;

one representstive of the Board to be nominated by the Government;

the Director or his nominee (ex-officio member);
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(¢) threc represemiatives of other States and union territorics to be nominated by
the Government, in consultation with the State Government or the
Administrator of the Union Territory as, the case may be,
Provided that th= representétives shail be the  agriculturists of those arcas
from which the commodity referred 10 in sub-gsection (1) of section 26 is
received;
(f) the Secretary of the Marketing Commilfee (45 ex-officio Member-Secretary);
{(g) onerepresenlative of the Agricultural Marketing Adviser to the Government
of India.
34 Chairmunp The Marketing Committee shall have 4 Chairman and Vice-Chairman to be
and Vice- numinated by the Government from amongst ils members.
Chairman of
the
parketing
Commitiee
¢ wTerm of ' The members shall hold office (or a term o( five years. [lowever the member
members being nowninated as Chairman and Vice-Chairman, they shall funclion as such,
during the pleasure of the Governnent,
] % Meetiogs of The Marketing Commitlee constituted under sub-section {1) of section 26
ihe Marketing shall meet at least once in ever two calendar months.
Comuniltee
il. Executive (1) ‘I'here shall be an executive committee of the market.

tommiiftee and
its composition
of the mkis, of shall be :-
National

Impartance

(2) The compasition of the execulive commiliee referred (o in sub-section (1)

(1) the Chairman of the Markeling Committce

(ii) two representatives, to be nominated by the Government, of whom one
shalf be holding a trading licence in the markel and other shall be a
representalive of the agriculturists :

(iii) one representative ol the Board 1o be nominated by the Government;

(iv) the Director or his nominec:

(v) one representative of a State or Union Territory fram which agricultural
produce is imported in Delhi, to be nominated by the Government in
consultation with the State Government or the Administrator of the Union

Territory, as the case may be;

(vi) the Secretary of the Marketing Commitiee constituted under scction 27
who shall act as the Member-Secretary of the Commitiee,

(3) In case of cmergency, the exceutive commitiee may decide issues 12quiring
approval of the Markcting Comumitize. However, such decisions shall be
approved by the Markeling Commiliee within forty-five days from the date
such decisions are taken. Failure in duing so ar in the event of disapproval of
such decisions by the marketing committee, such decision shall stand null and
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veid, so however,thal any such disapproval shall be without prejudice 1g le-
validity of aaything previously done under that decision: -l

Provided that if the Marketing Committee makes any modifications ip g
decision, the desision shall have cffect only in such modified fony from B
date of such modification. i

32. Meetings of The executive committee shall meet ag oflen as necessary but at Jeag; once:— ;
Executive a calendar month. iy
committee

33, Term of The members of the executive committee shall hold the office during the!
office pleasure of the Government. RS
members of ;
the Executive

committee

34. Appointment (1) The Secretary of the Marketing Commrittee shall be appointed by the.
and faoctions Gpvcmmem from amonpst Union Territory Civil Service officers atle
of Secretaryof with en years of service. g
the MarKeting ) . - 1%
Committee (2) subject to the superintendence, control and supervision of the exccutive: -4

committee referred to in section 31, the Secretary shall-

(i) exercise supervision and control over the officers and members of the staff N
of the Markeling Cornmittee in matters of administration; el

(ii) incur cxpenditure frum the funds of the Marketing Committee for itcms -3
of work which have been duly sanctioned: LG
g

(iii) in case of emergency, direct the execulion or stoppage of any work or i
performance of any act whick requires the sanction of the Board or the *
Marketing Comumittee;

* (iv) launch prosccution for violation of provision of this act, rules, rcgu]at‘io‘
or bye-laws made thereof; ‘

(v) 1ssue licences to the functionaries operating in the market;
(vi) prepare the annual budget of the Marketing Committee;

(vii) summon the mecting of the Marketing Commitiee and the executive 2
comumittee and maintenance of records of the proceedings of such meetings; - -

(viii) inspect, {rom time to time improvement and maintenance works underiaken’
by the Markeling Committee and send report of such inspection to the Chairman
_of the Marketing Committee ;

(ix) report such acts of the Marketing Committee or members of the Marketing
Committee including the Chairman and the Vice-Chairman which are contrary
to the provisions of this Act, rules, regulations and bye-laws framed thereunder
to the Vice-Chairman of the Board who shall further report to the Government.

(x) take such steps as may be decemed neccssary for cffective discharge of the
functiops and decisions of the Market Commitice.

e e ——————————
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a CHAPTER VI
C ONST'TUTIJ\J THE MARKETING COMMITT"E

(1) Without prundicc to the provisions of section 26, there shall be constituted,
by nrder o be published in the official gazelte, by the Government for cvery
market arva 2 Markeling Committee and different Marketing Comnmitiees may
be constituted for regulating the markeling of different kinds of notified
agricultura! produce markeied in the same market area ar any part thereof.

(2) every Marketing Commitice shail excrcise such powers and discharge such
funcitons as mayv be vested ir it by or under this Act.
a
(1) Subject to the provisions of sub-tection (2), the Government may constitute
a Markelinpg Committee consisting of the following tieven members:

(a) three persans to be nominuted by the Government who are agriculturists
possessing such quulificutions as may be prescribed :

Provided that onc of them shall be 2 member of the schedule castes or other
backward clas<es:

{b) two members (o be elected in the preseribed manner from the traders and
conmissiun agents hulding iicences w operate as such in the market area;

{c) one member {0 be nominated by the Government from the amonast the
President or Chairnian of the cooprative sucicties engaged in the business of
processing or marketing of the notified agricuiture produce in the market
area.

(d) one member o be chosen in the preseribed manner (rom the focal authority
vsithin the loeal limitswhose jurisdiction-the principal market in relation to
that Marketing Commiltee is situated:

Provided that a person to whom a licence has been granted under section 80
shall not be eligible for being choscn under (his clause;

{¢) onemember to be elected in the preseribed manner by the hcensc.d weighmen
and measurers:

() owne mamber of the Lepislative Assembly of Delhi to be nommatcd by the
speaker fu represent the interest of consumers:

{g) twomembers iobe nominated by the Guvernment of whom one shall represent
the interests of consumers:

{2) When a Markcting Committee is constituted for the first lime, under this act
all the members thereaf, including the Chairman and the Vice-Chairman,
shall be noiminated by the Government.

(3) Every Markcting Commiltee shall have a Chairiman and a Vice-Chairman;

(4) Without prejudice fo the provisions of sub-section (2) the Chairman and the
Vice-Chaienan shall be elected by the members of the Marketing Committec.
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32 Meetings of

33.

Executive
commitice

Term of
affice
members of
the Executive
committee

. Appolintment

aod fanctions
aof Secretaryofl
the MarKeting
Committee

(viii) inspecy, (rom time to Ume improvement and maintenance works undertaken

(ix)

(x)

of the Marketing Committec ;

void, so however,that any such disapproval shall be without Prejudice tg
validity of anything previously done under that decision:

3
Provided that if the Marketing Committee makes any modificatiops in !u‘;
decision, the decision shall have cffect only in such modified form from
date of such modification.
H
- . = ey
[he executive committee shall meet ac often as necassary but at leagy once i
a calendar month.

T'he members of the executive committee shall hold the office during iy
pleasure of the Government. ;

(1) The Seeretary of the Merkeling Conumitice shall be appointed by the. :
Government from amongst Union Territory Civil Service officers atles
with ten years of service.

(2) subject to the superintendence, control and supervision of the exscutivé
commitice referred 1o in section 31, the Secrstary shall-

(i) exercise supervision and control aver (he officers and members of the staff
of the Marketing Committce in matiers of admipistration; o

(ii) incur expenditure from the funds of the Markeling Committee for ilcl.ns\.n
of work which have been duly sanctioned; '

(iii) in case of cmergeney, dirget the execution or stoppage of any work o
performance of auy act which requires the sanction of the Board or the « 4
Marketing Commitlee; :

(iv) launch prosecution for violation of provision of this act, rules, regulation
or bye-laws made thereof;

(v) issue licences to the functionaries operating in the market;

(vi) prepare the annual budget of the Markcting Committee;

{vii) summon the meeting of the Marketing Commilice and the cxecutive
commitiee and maintenance of records of the proceedings of such meelings; -

by the Markcting Committee and send report of such inspection (o the Chairman

report such acts of the Marketing Corumittec or members of the Marketing
Committee including the Chairman and the Vice-Chairman which are conlrary
to the provisions of this Act, rules, regulations and bye-laws framed thereunder
to the Vice-Chairman of the Board who shall furiher report to the Government.

take such steps &s may be decmed necessary for cffective discharge of the
functions snd decisions of the Market Committee.
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. CHAPTERVI

CONSTITUTIQ "gg}i‘ THE MARKETING COMMITTEE

(n

(2}

)

(b)

(c)

C))

()

"

(g)

(2)

(3)
(4)

Withaut prc-i ndice to tke provisions  of section 26, there shall bue constituted,
by order tn be published in the official garette, by the Government for every
market arv 1 a Marketing Committce and different Markcting Comunitices may
be constituted for regulatiing the markecting of differcnt kinds of notificd
agricultura! produce marketed in the same market arca or any part thereof,

every Markeling Commitice shall exercise such powers and discharge such
functions as may be vested in it by ur under this Act.

A
Suhject to the provisions of subsscction (2), the Government may constitule
a Marketing Commiltee consising of the {ollowing eleven members;

three persons to be nominated by the Government who are agriculturists
possessing such qualificstions as may e preseribed -

Providcd that onc of them shall be a member of the schedule castes or other
backward ¢lasscs;

two members 0 be clected in the prescribed manner from the (raders and
commission agoats holding licences 1o operate as such in the market area;

onc member (0 be nominated by the (overnment from the amonest the
President or Chairmian of the cooprative socictics engaged in the business of
processing or markeling of the notified agriculiure produce in the market

arca:

one member to be clhivsen in the presecibed manner (rom the focal authority
within the loca! linitswhose jurisdictionthe principal markct in relation to

that Marketing Committee is siluated:

f'rovided that a person to whom a licence has been granted under section 80
shall not be eligible for being chiosen under this clause;

one mentber (o be elected in the prescribed manner by the ln:ensui weighmen
and me:surers:

one mamber of the Legisiative Asscmbly of Delhi to bhe nomlnalcd by the
speaker tu represent the interest of consumers:

two members 1o be nominated bv the Government of whom one shall represent
the interests of consumers:

When a Marketing Commi:tcc is constituted for the first time, under this sct
al} the members thereol, including the Chairman and the Vicc-Chairman,
shall be noiminated hy the Government,

Every Marketing Committee shall have a Chairinan and a Vice-Chairman;

Without prejudice to the provisions of sub-section (2) the Chaitman and the
Vice-Chairman shall be elected by the members of the Marketing Committee.

[

e
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37, locorporation
of the
Marketing
Committee

38. Mannper of
election of
members of

the Marketing

Committee

32. Failure to
elect
members

40. Publicntion
of names of
member of
a Marketing
Committee

d1. Daration of
the
Marketing

Commitiee

42. Creation of
Election
Fund

43, Election of

Chairman and
Vice-Chairman
and procedure

for election

m

(2)

ey

(2)

3

- date of publication of such notice; and on failure to elect the requisite numbar

- — e ——
Every Markeling Committee including 2 Marketing Committec for Marka
(s) of National Importance shall be a body corporate and a local authority gy
to be ca..cd by such name as the Govemment may, by notification, specify,
sliall have perpetual succession and a common seal, with power, subjeetity
such restriclions as are imposcd by or under this Act, to contract and 10 acquire
Lioid and dispose of property, both movable and immovable, and may by the .
said name sue or be sued. Rk
The manner of election, preparation and maintenance of the lists of voters,
qualifications and disqualifications for merabership and of Chairman and Vice.
Chairman, the right to vote, making deposit and its forfeiture, determination
of election disputes, publication of the neres of the members elected. and of .
raatters ancillary thereto shall be such as may be prescribed. - g &

If, for any reason, voters 6f a category fail 1o elect & member to a Marketing _‘
Committee the Director shall publish e notice i the official Gazette requiring -
them to elect the requisite number of members within one month from the

of members within the aforesaid period, the Government may nominate the. 3
requisite number of persons qualificd to be slected under this Act, repre senting %
that category.

The oames of the members of @ Marketing Commiltee shall, as soon as
possible, be published in the official Gazette. Upon the publication of the -
names of all the members of a Marketing Committce or upon publication of
the names of atleast nine members of such committee in the official Gazette,
the Marketing commitice shall be decmed to have been duly constituted.

Except as otherwisc provided in this Act, a Markeling Committec shall
conlinue for three yeors from the date of its constitution under section 40;

Provided that the Government may, by nolification, published in the official
Guazelte, extend its duration for such period as it may be deemed fit but not
excecding one year in the aggregalc.

The superintendence, dircetion and control of the preparation of the list of
voters, and conduct of clections to a Marketing Commiltee snd the Board
shall vest ia the Direclor.

All expenscs in connection with the preparation of the list of volers and the
conduct of eleclion 1o 4 Marketing Committee, and to the Board, as may be
sanctioued by Director, shall be defrayed from the Election Fund of Market
Fund and Market Development Fund. For this purpose, the Markcting
Committec and the Board shall place at the disposal of the Dircctor such Funds
in advancc which he considers nceessary for the discharge of the functions
conferred on him by sub-section (1).

Within thirty days of the publication of the names under section 40, the
first mecting of the Marketing Corumittee shall be convened by the Director
for the election of the Chairman and Vice-Chairman,

Such 2 meeting shall be presided over by the Director or any person authorised
by him in his behalf.

The presiding authority shall have the same powers'as the Chairman, while
presiding over a meeting of the Marketing Committee, but shall not have the
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right to vote,

1f, at the election of the Chairman or of the Vicc-Chmrman, thereisan cqunl.lty
of votes, the result of the election shall be decided by lot to be drawn in the
persence of the person persidmg over the meeting and in such manner as he
may determine. s

In the event of a dispute arising as to the validity of election of the Chairman
or the V'ce-Chm.rman the Director if be is the persiding officer, shall decide
the dispute himself, and, in any other case, the person presiding shell refer
the dispute to the Director for decision and the decision of the Director, subject
to an appeei to the Government, shall be final, and no suit or other preceeding
shalf lie in any court in respect of any such declsmn.

Ifthe first meeting referred to in sub-section (1) cannot, for any reason, be

- beld within the said period of thirty days, the Director shall report the fact to

the Governinent stating the reasons for the failure to hold the meeting and

' ‘ shall act according to the directions of Government 1ssued in that beha]f

']'he Cham-ns.n and Vice-Chairman shall notwithstanding the expiry of their

term of office, continue to hold office unultheu respective successors enter
uposn thelr oﬂ‘lces'

Provlded that the Chaumn or the Vice-Chairman as the case may be shail
vacate his office if he cesses to be a member of the Marketing Committee

The Chairmen of the marketing conimittce may resign his office by writing

under his hand, sddressed to the Director; and resignation shall take effect
- from thu data on whlch it 1s acccpted by lhe Director.

the Vice-Chauman of thc marketing commitiee may resign his office by writing

under his hand, addressed to the Chairman; apd the reszgnalmn shatl mke

~ effect from the date on which it is accepted by thc Chairman.

Provided l.hat the resignation from the oﬁ"lce of the Chairman or the Vice-
Chairmat, as the case may be, shall not be deemed to be resxgnauon from
memberslnp of the Marketing Committee. ) :

Sub_]ecl to the rules made in this behalf the Chalrman of a Mukeung
Committee, who absents ' himself from three conmsecutive meetings of the
committee,; without leave of the Director, shali cease to be the Chairman on
and from the date on which the ﬂurd such meeting is held o

In the event of a casual vacancy in the office of the Chal.rma.n or the Vice-
Chairman, the vacn.ney shall be filled as soon as puss:b!e—

by nomination, in the case ar a8 Markeung Commx ttw const:tuted for the first -

time; and
in any othet case in the manner provided in section 43;

Every Chairman or Vice-Chairman nominated or elected, under this section,
to fill a casual vacancy shall hold office for such period as the Chairman or
the Vice-Chairman in whose place he is nominated or clected would have
held such office if the vacancy had not occured.
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35, Refusal to (1) Onnomination ot election of the Chairman or Vice-Chairman z;hc case

hand over be, the outgoing Chairman or Vice-Chairman shall forthwith hand aver o
charge to new of his ofTice 1o the successor-in-office.

Chairmao or 5 ; t . \ ot
Yice- (2) Ifthe outgoing Chairman or Vice-Chairman fails or refuses to hand oyer ¢ £y
Chgirman charge of his office, under sub-section(1), the Dircctor or any persan author
by him in this behalf may, by order in writing direct the autgoing Chaj :
or Vice-Chairman, as the case to be, forthwith to hand over the charge of ¢
office together with all records, funds and property of the Marketin;
Committes, if any, in his possession as such Chairman or Vice-Chairmay,
(3) If the outgoing Chairman or Vice-Chairman to whom a direction has beeriE
issued under sub-section (2) does not comply with such direction, the Dircetof 23
or any other person authorised by him in this behalf shall have the same poweixis 8
as are vested in a civil court under the Code of Civil Procedure, 1908 (5 ofS”
1908) while executing a decrce. 8
49, Resignation (1) A member of a Marketing Commilice may resign his office by writing undep!
of members his hand, addressed to the Chairman. The resignation shall take effect from®:
aod the daie on which it is accepted by the Chairman,
nomination in . . . . A% :
certain (2) Ifat any time it appears to the Government that any Marketing Comin;_;lt;

by reason of the resignation of all or & majority of (he members fhereof, is
unable 0 discharge the functions conferred or imposed upon it by or under ™ ¥
this Act, the Government may, by notification, nominate persons from the -
respective category of members to till Lhe vacancies of the members whe
have resigned and the persons so nominated shall hold oiTice for the remainder; ;
of the term of the Markeling Commiltee. ;

circumstauces

50, Removal of The Government, may on a resolution passed by the Marketing Committe
members on supported by not less than seven members of that commiltee, remove any
account of member if he has been held guilty of neglect or misconduct in the discharge of
mis-condnet his duties or of any, disgraceful conduct or has become incapable of -~

performing his duties as a member or has been adjudged insolvent:

Provided that no such member shall be removed from office unless he has -
been given a reasonable opportunily of being heard by the Gavernment. :

51.Casnal The Chairman of & Markeling Comumitiee shall forthwith communicate the- .
vacancies occurrence of a casual vacancy lo the Dircclor and the vacancy shall be filled,- . %3
&s soon as possible, from the respective category of members in the prescribed
manner who shall bold office for the remainder of the term of the Marketing
Commilttec.

Provided that where the remainder of the period for which the Marketing
Committee would have continued is less than six months, it shall not be. .
necessary to fill the vacaocy for that period, unless the Government directs
otherwise.

52, Members to A Marketing Committec shall have the power to Act, notwithstanding any
Act daring vacancy, vacancy in the membership, or any defect in the constitution thercof, and the
Acts of Marketing proccedings of a marketing commitee shall be valid not withstanding that some

person, who was not entitled to be a member, had attended, voted or otherwise

Committee not to : : :
taken part in the proceedings of any such committece.

be invalidated by
infirmities

(_O
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edore The quorum for 2 meeung ofa Marketmg Committes and the procedure to be
L .i’w““"li' of followed there at shall be regulated in accordance with the bye-laws made for’
‘.". “its Marketing the purpose by lhe Ma.rketmg Committee. ‘
i c,pmmee '
i

3

3 .yment of The Chairman, Vice-Chairman and other members of the Marketing Committee
L‘ slowances 1o shall be paid from the Marketing Committee’s Fuad such hoporarium, sitting
fees, travehng allowances and other allowanees as may be prescribed,

t ¥ members
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55, Powers and
duties of the
Marketing
Committees

MARKETING COMMITTEES-POWERS AND DUTIES

(1

(2)

(a)
(b)
(<)
(d)
()

®

{g)

CHAPTER-VII

Subject 1o the provisions of this Act, it shall be the duty of a Marketing-
Commitiee :-

{1) 10 implement the provisions of this Acl, and rules, regulations and bi :
laws made there under for ihe market area;

(ii) to provide such facilities for markeling of notificd agricultural prody
therein as the Board may, from time Lo time, direc(;

(iii) to perform other functions as may be required in relation to The
superinierdence, direction and control of markets, or for regulating and con(rdh
of markets, or for regulating the market acea und for purposes connected wit
the maitters aforesaid, and, For this purpose, may exercise such powers ar
perform such duties and discharge such functions as may be provided by o
under this Act, '

Without prejudice to the gencrality of the foregaing provisions, a Marketin
Commiitee may-

regulate the entry of the persons and of vehicular traffic into the market:

with the marketing of notified agricultural produce and all matters anciflary
thereto;

prosecule persons for violatlng the pros 'sions of this Act and to the rules
regulations and bye-laws made thereunder:

maintain and merge the market, includiog the regulation of admissions to, and
conditions for use of. the market;

reguinte the marketing of notificd agricultural produce in the market area and
the market, and the weighment, delivery af and payment for, such agricultural
produce;

Explanation- Forthe purposes of clause (f). the word ‘regulate’ shall include—

(1) making, cairying out, enferciug or cancelling of any contraci of sale of 2
notified agricultural produce;

(ii) conducting or supcrvising of a [ransaction of sale or purchase of a notified
agricultural produce in accordarce with the procedure laid down under
this Act, or rules, rcgulations and bye-laws made thercunder;

(iii)specifying any place or spot whete a nutiCTed agricultural produce shall
be slored or displayed for purpose of sale by open avction;

(iv) fixing the time for holding auction; and

2= o R TE——
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{v) cancelling an auction if it is not held in the presence of the employees of
the marketing commitiee.

{h) arrange for the collection-

(i) of such notified agricultural preduce in the market in which all trade
therein is to be carried on exclusively by the Governmeni by or undcr any
law for the time being in force for that purpose, or

s
s

(ii)of such ather novified agricultural produce in the market as the Government
may, from time to time notify in the official Gazerte,

o~

i (1) acquire, hold and dispose of any mavable or immovabie property (including
any equipment) necessary for the purposc of efTeciently carrying out its
duties;

(i) collect, maintain, disseminate and supply information in respect of
produclion, sale storage, processing, prices and movement of notified

agricultural produce  including information relaling to crop-statistics and
market intelligence) as may be required by the Director or the Board;

(k) take all such steps to preveat adulteration and lo promote grading and
standardization of such agricultural produce, as may be prescribed;

(1) enforce the provisions of this Act and of the rules,regulations and bye-
laws made thereunder including the conditions of the licences granted,
under this Act;

(m) perforrh such ather duties as may be pfcscrihed;

(n) nrrange to obtain fitness certificate of health from a veterinary doclor in
respect of anirnals. cattle or birds brought for sale of sold in the market/
sub-market;

{0) disseminate information about the benelits of regulation, the system of
transaction, facililies provided in the market yard, ete. through such means
as posters, pamphlels, hoarding, cinema slides, film shows, group meetings,
elc., or through any olher means considered by it more cffective or

nccessary,

{p) casure payment in respect of a iransaction which takes place in a market
: to be made on the same day to the seller, and in default thercof to seize the
| agricultural produce in question alongwith other property of the commission
agent or purchaser if no commission agent is involved in the transaction.

(y) .nake arrangement for weighmen palledars for weighing and transporiing
! of goods in respect of transactions held ‘n the market yard/sub-yard;

() recover the charges in respect of veighmen and palledars and distribute
the same to weighmen and palledars if ne.t paid by the purchaser or seller,
as the case may be.

‘Inspection of All accounts and other registers mainta..ed by any person in the ordinary
ecounts etc. by course of his business in respect of any notilted agricultural produce and all
officers of a document relating 1o sale and deliverics of such agricultural produces in his

Marketing Commiitee possession and in his office, establishment, godown, vessel ar vehicle shall

XAt A As T ATAL A E AR e e sa s ismama
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57. Seizure of
accounty
books, etc.
and
conducting of
sexrch
thereof

58.Examination
of contents of
vehiclesctc.
and their,
seizore

59. Removal of
encrachment

¢}

(z)

®)

(1)

be open to inspection at &ll reasonable time by such officers and BUrvants g
the Marketing Committee as may be authorised in this behalf by it in writ

If any officer or servant referred to in section 56 of the marketing commitfo
has reason to suspect thatany person has evaded/ is attempting to evade ()
payraent of any market [ec or any other charges due from him under this Act
or the rules or regulations or the bye-laws made thereunder, or that any perseq
has purchased any notified agricultural produce in contravention of any of |h3
provisions of this Act, or rules or regulation or the bye-laws made thereund

inforce in the market yard/ ares, be may for reason to be recorded in writing
scize such accounts, registers or documents, stock of notified agricultur,
produce with containers and carriers of such person as may be necessary ang
shall issue a receipt for the same. e shall retain them so long as may bhed
necessary (or prosecution, and no longer, 20

For purposes of section 56 or sub-section (1), the officer or servant may cnle]
and search aay place of business warchouse, ofiice, establishment, godowris
vessel or vehicle where such officer or servant has rcason to believe that suchy
person maintains or for the tinie being keeps or maintains any accounts, regisici
or documents of his business or keeps stock of notified agricultural produces

relating to his husiness. | -
The provisions of sub-section(4) to (8) of section 180 of the Code of Criminal
Procedure 1973 (2 of 1974) shall, so far as may be, apply to search under
sub-section (2) )
Atany time when so required by any officer or servant of a marke( commuitices
cmpowered by it in this behalf, whenever zny vehicle, vessel or other
conyeyance, enlecs or [eaves or proposes to enter or lcave the market arca o

the markei, the driver of the vehicle, vesscl or other conveyance shall stop;
the vehicle, vessel or other conveyance, as the case may be, and keep il
stationary as long as may be reasonably necessary and allow such officer ot
servant to cxamine the contents of ihe vehicle, vessel or other conveyance, the
place of destination and full particulars of the consignee of goads or the name
and adress of the traders or commission agent. :

(2} The officer or servant of the Marketing Committce empowered under
sub-section (1) shall have power to seize any notified agricultural produce
taken or proposed to be taken out of the market area in any vehicle,veseal \:53 ;
or vther conveyance, if such or scrvent has reason to believe that any fee 38&C
orother amount duc under this Act, in respect of such produce has not
been paid. Such seizure shall be reported forthwith by the officer or servant
aforesaid to a Magistrate having jurisdiction to try the offence under this ;
/ct, and the provisions of section 457, 458 and 459 of the Code or Criminal
Procedure, 1973 (2 of 1974) shall, so far as may be, apply to relation to Br
the notified agricultural produce seized as aforesaid as they apply in -~ SaN
relation to the property seized by a police officer. e

Any officer or scrvant of the marketing commitiee or the Board duly b
empowered by the Chairman of the market committee or Vice-Chairman ol %
Board as 1he case may be in this behalf shall have power to remove summarily 23
any encroachment in any space in the market yard and sub-yard and the
expenses of such removal shall be paid by the person who has caused the said 4§
encroachment and shall be recovered in the same manner as arrcars of land

revenue. J

nantw o]
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Explnnauon. For the purposes of this section; cncroachmcnl shall also include

storing or exposing fnr sale any kind of agricultural produce at a place i the i
market yard and suk-yasd the ose of which is prohibited by the Markceting

Commaittee for purpeses markziing.

A Marketine Commitiee may canstifule one or lurg sub-comntitices consisiing

of such membars of the convmilice as it may think fit and may, subject ta such
restrictions and conditions as may be specified in the regulations, detegate 1o
such sub-committees such of its powers or duties as it may think i,

Provided that a sub-comuitice may, with the approval of the Board or of the
officer a:xtherised by the Board in this hehall, co-opt any petsun wha is no!
member of the Mfarkeling Comniuec.

(1) A Marketing Comunilice duly autherised by (Le Dircctor by notification
published in the Gfficial Gazeute, for the purpose, may, by an order
published in the Officiaf Gazette and in such other manaer as it deems fiy,
for the informaticn of the pubiic, open collection centres for collccling
thereat the produce specified in such arder (hereinafter referred Lo as the
"spesified produsc).

(2) [f p person wishes 10 sell any specificd produce in a market area, he shall
tender all such produce at the collection cenire only astablished for the
purpose under sub-section (1):

Provided that any iuch specified produce may be tendered through 2
commission agent or 2ny agency speeified by order by the Director in this

behail;

(3) Thz Marketing Commitice shall, on the sale of such produce, ‘get it
weighed, measured or counled, as the case may be, forthwith and arrange
for the issue of a receipt theraof Lo the person who has tendered the produce
at the collection centre for sale, or, to the commission agent or any agency,

as the case may be, and shall also arrange to supply a copy of the receipt to
the purchaser,

(4) Such receipt shall contain the following particulars, that is lo say-
(1) name of the collection cenlre;

(1) namue ol the tenderer;

(iii) name of the purchaser;

(iv) name of the commission agent or agency, if auy;

{v) name of the specificd produce, the weight, measure or nunber thercof, as
the case may be, and the fees paid for weighing, measuring or counting
such produce;

(vi) grade and variety of specified praduce, if any, and the rate;

(vii) the amount to be paid to the Marketing Committee by the purchascr or
the commission ageat, where the sale is through such agent;

o e e
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(viii) the amount 10 be paid by the tenderer to the commiési—on agent by way of

(ix} the amourit (o be paid by the tenderer to a cooprative society under the Deik
{x} the amount of advance recetved by the tenderer, from the
respect of the specified praduce; Ry~
(xi} the amount to be actually paid to the tendercr after deducting the amnums‘f)"

(xi1) the total amount to be paid by the

(3) thc dues payable 1o a Markeiing Commiliees under clause(vii) of sub-sectio:

(6) The purchaser shall on recciving a copy of the reccipt, pay forthwith
to be paid by hir that is (o say the sale value of the produce and the amaunt of;

61 Power to

* levyand
collect
market fee

63. Presumption
regarding sale
of agricultural
produce

G4, Njarket fee to
be collected
once only

65, Collection of
market fee from
commiision agents

his commission, if any, and such other market charges, as are duly 2uthope
by the Marketing Committee; :

Cooprative Socictics Act, 1972( 35 of 1972),

any, falling under clause (vit), clause (viii), clause (ix) or elause (x); and'

purchascd by him.

)

{4) shall consist of fec to be levied and collected from a purchaser by. o
under this Act. 7

market fee fo the commission agenl or agency as the case may be in cash, of
through cheque or through a bank draft and the amount of the market lee s
recgived, by commission agent or agency shall be deposited with the Marketin

Commiitce alongwith the sale return. The purchaser shall also pay the amountyt.
of commission to the commission agent or agency as per bye-laws of du:;g‘ ‘
Marketing Committee. The commission agent and/ or agency as the case may i
be shall arrange amount (o (he lenderer/seller after sale of the produce in cashH

or through cheque or through bank dralt alter deducting the charges as laid;

down in the byc-laws of the Marketing Commitice.

Every Markeling Commiittee shall levy and collect such fce (hereinafter
referred to as the “market fee” ) not being in excess of, or less than, the -
amount defermined by the Government by netification publislicd in the official
Gazette [rom every purchaser of notified agricultural produce sold in a market -+

area;

I'rovided that the amount to be determined by the Government shall not be

less than ane rupee per one hundred rupecs of the sale price of the notified
agricutlural produce.

For purpose of scction 62, all nolified agricultural produce leaving the market
or markel area shatl, unless the contrary is proved, be presumed to have been
sold in the market or the market area. :

No market fee shallbe levied and collected in the same market area again in
relation to the notificd agricultural produce inrespect of which such fee under
this Act, has already been levied and collected.

Where sale or purchase of notified agricultural produce in the market is made
deough a commission ageat, the market fee, if not paid to the Marketing
Committec under sub-scction (6) of section 61, shall be collected (rom such
commission agent in the manncr hereinafier given, namely-

purchaser, if any; :“:Sa

purchaser in respect of the speeified producs®;

the amount/ gy
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(b)

(c)

()

2)

(3)

(N

(2)

(a)
(b)

The market fee payable under this Act shall be paid by the commission agent
at such intervals as may be specified by the Marketing Committee in  the
bye-laws; .

Every sommission agent shall furpish periodical retumn showing receipt of
agricultural produce by him and bis tumn-over to the Marketing Cornmilies on
such dates as may be specificd in the bye-laws;

Every commiission agent shall pay to the Marketing Committee in the manner
and at such intervals as specificd in the byc-laws the full amount of the market
fee due from him under Act, according to the return refer to in the clause (b)
and shall furnish the receipt showing payment alongwith such return;

Explanation:- Far purpoescs of this section-

(i) “turn-over of the commission agent shall mean the aggregate amount of
sale price of the notified agricultural poduce during the period to which
the return relates, whether actually received or not;

(ii) “retumn” stall raean the return in the fosm as prescribed in the bye-laws
and accompaniced by a receipt showing proof of full payment of the market fec

according to such retum.

If no return is fumished in respect of any period by the specified date, or if
the Marketing Committee is not satisfied that the return furnished by
commission agent is correct or complete, an officer of the Marketing
Committee specifically authorised by it in this behalf (hereinafter referred to
as the assessing officer) shall procced in such manner, as may be prescribed
in the hye-laws to assess, to the best of his judgement, the amount of market
fec duc from such commission agent:

Provided that before finalishing any such assessment, the commission agent
concerned will be given a resonable opportlunity of showing cause as to why
the assessment should not be finalised.

The amount of the market fee assessed under sub-section (l).'less than sum, if
any, already paid, shall be paid by the commission agent within fifteen days
from the date of the reccipt of the assessment order by him.

If any commission agent fails to pay the amount of market fee as required by
sub-section (2), he shall, in addition to market fee due, be liable to pay simple
interest on the amount so due at two percent per month from the date
immediately following the last date for submission of return under clause(b)
of section 65, upto the date of assessment under sub-section (1) and at the rate
of three percent per month thereafter till realization.

Any commission agent aggﬁevcd by -any order of the assessing officer under
section 66 may appeal to the Director, in the manner prescribed, within thirty
days of the receipt of such order by the commission agent,

The Director may pass order on an appeal referred to in sub-section (1),-
confirming, reducing or enhancing the asscssment; or

selting aside the assessment and directing the assessment officer to make
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0f. Order of
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authority i3 final

69. Liability to
pay market
fee by a firm,
etc.

. Liability to
pay market fee
{n case of death
of a trader or g
commission
sgent

(1)

(2

{a)

(b)

€)

A(a)

& fresh asscssment after such further enquiry as may be directed:
Provided that no order enhancing the assessment shall be made um;“
appeilant has been given a reasonablc opportunity of making a TCPIe Sent
against such enhancement.

The order made by Lhe Appellate Authority under sub-section (2)of ség ;
67 shall be final and binding upon the commission agent and the marks
committce. s

Notwithstanding in any contex| lo the contrary, where any firm is liuhié’.
pay market fee under this Act, the firn and each of the partner of the fipg
shall be jointly and severably liable for such payment; .

Provided that where sny such pariner retires from the firm, he shall intim
the date of his retirement to the Marketing Commitice by 2 notice in (hi¥
behalfin writing and shall be liable to pay the maskel foe semaining unpaida
the time of his retiremcot and any markel foe due upto the date of Ki
retirement thovzh unasscsscd on that date: 3

Provided further that il no such intimation is given within fifteen days of th
date of his retirement, the lability of the partner shall continue until the dat:
on which such intimation is reccived by the Marketing Committee.

Explaagation:- For the purpose of this section, the expression “firm” includes f
a company, or a corporation or a public body. '

Wherc a trader ora commission agent is a firm or an association of persons or
8 llindu Undivided Family and such firm, association or Family b
discontinued business;. '

the market fcc payable under this Act, by such firm, association or Fami[yf;
upto the date of such discontinuance may be assessed as if no such_
disconlinuance had taken place; and '

any person, who was at the (ime of such discontinuance a partmer of such firm
o5 a member of such asscciation or Family shall, notwithstanding such
discontinuance, bo liable (0 pay (he market fee assessed whether such market
fee bas been assessed prior to or after such discontinuance and subject as
aforesaid the provisions of this Act sball, so far as may be, apply as if every :
such person or partner or member was himself s trader or a commission agent.

The provision of sub-section (2) shall so far as may be, apply where the trader
or commission agenl being a firm or association of persons is dissoived or
where the teader or commlission agent being a Hindu Undivided Family bas
effected partition respecting the business carried on by it and sccordingly
reference in that sub-section to “discontinuanse” shall be construed asreference *i4]
to “dissolution” or “partition” as the case may be. i

Where a trader or commission agent dies—

if the business carried on by the trader or commission agent is continued after
his death by his legal representative by any other person, such fegal
representative or any such person shall be liable (g pay the rarket fee due
from the trader or commision agent under this Act whether such market fee
may have been assvssed before or after his death but has remained unpaid and
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the provisions of this act, shall, 20 far as maybe, apply to such lcgal
representative or other person as if he were the trader or commission agent
himself.

if the business can'icd on by the trader or cammission agent is discontinued
afier his death, his legal representative shall be liable to pay, out of the estate
of the deceased, to the extent estate is capable of meeting, the amount of the
market fee due from the deceased whether such market fee has been assessed

. before or after his death but hag remained unpaid.

- _Explannﬁon- For the purpose uf this snb-section “legal representative’” has
"+ . the meaning assigned to it in clanse (ii) of section 2 of the Code of Civil

Procedure 1908 (5 of 1908);

- —Evcry (rader or commission agent shall furnish to the Marketing Committee

the information about the change of constitution, discontinuance of the

‘business, dissolution, partition ot‘ a firm, company, corporation, “association
. . of persons, ete. or the death of-ang persun connected lherewuh within fifteen

days of the occurrence of any of such event.

The Marketin'g Committee may‘, fdr the purpdse_s of niﬁeting the_'expenciimre
on lands, buildings and equipment tequired for establishing the market, obtain
a loan from the Government on such terms and conditions as it may determine.

A Marketing Committee may, with the previous approval of the Board, obtain

loans from the other marketing committees on such conditions, as may be:

specified by the Board n ‘ e
A Markctmg Camunttee sha!l gw:lt Ioan to anolhsr Marketmg Committe, if
s0 dm:ctcd by the Board, for canymg out Ihe pu:poscs ofihe Act,

L

Evcry contract cntercd intobya Ma.rketmg Com:mtfce sha]l be in writing and

shall. be s:gned on 115 bcha]f by the Secrctary

‘-_No contract o!her than a conlract cxeculed as provn:lcd in sub-section (1)
shall be bu:u:hng on l.he MnkehngComm:ttee

R LT il’t_;\'-

If. any chspute arises betwcen an Juspector appointed under the Standards of

orasto 1he method of verifying; re-vcnfyu:g. adjustmg df stamping any weight

or measure or weighing or measurmg ipstrument, m any market area, such.
- dispute may; at the requést of this' fierson’ interésted dr of the Iaspector Bc i

referred to ‘the Controllér ‘appoiiited under the"Act; and the decision of the
--Controller shall subject to the pi‘oylsions of sub-secndn (2), be final.

" (2) An uppea.l shall He, within stich fifs aid i6i such manner as may be

prescribed, against the decision/order under sub-section (1) to the

« Lieutenant Governor or such'officer as he may, by ordcr. appoint in this '

.. * behalf and the decision of !he L:cutcnant Govcmor or such officer, as the
case be, shall be ﬁnal T i

]
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i CHAPTER-VIII
" OFFICERS AN SERVANTS OF BOARD AND MARKETING COMMITTEES
i 15. Constitution (1) There shail be service functionwige/ branch wise to he ealled the “Daly;
: of Marketing Agricultural Marketing Service” (hereinafter referred to as “the Muketiae. .
Service Service”) common to ail the Marketing Committees and the Boarg for

@

76. Power of the © (1)
Board to make
regulations about

conditions of  (a)
service
(b)
(c)
(4
(2)

77. Liability for
transfer

78. Functions of (1} Every Marketing Committee (except the Marketing Committee of national

Secretary of the
Marketing
Committee
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purpose of providing officers or staff of ali ranks as way be uccessary for m‘_:{
performance of their respective function,. :

Every officer and other employee serving the Board or a Marketing Committes . 755
prior o the constitulion of the Marketing Service, shall continue to hold offies 208
by the same tenure and on the same remuneration and on the same terms angd T
condition of service ag he is holding on the dale of commencement of thig 55
Act, except where such tenure, rerjuneration and terms and conditions are .38
altered by the Board, with the prior approval of tae Government: TR

Provided that the tenure, remuneration and terras and condition of service of,_
any such officer or employee shall not be altered to his disadvantage without.
the previous approvai of the Government. '

The Board wmay make regulations to provide for any one or more of the '3
following matters, namely:- ;

the tenure of office, salaries, and allowances, provident fund, pension, %
gratuities, leeve of absence and other conditions of service of officers and
employees appointed in the Marketiog Service and other staff,

the qualificatioa of candidates for various posts and the manner of selection
for appointment thereto.

the procedure to be followed in imposing any penalty, suspension, the autharity
to whom an appeal shall lie,

any other matter whick is incidental to or necessary for, the purpose of
regulating the appointment and conditions of service of persons appointed to
services and posts under the Board or under a Market Commitiee and any
other matter for which, in the opiniou of the Board, provision should

be made by regulation.

No regulation under sub-soction(10) shall be made except with the prior
approval of the Government.

A member of the Marketing Service shall be liable to be transfesred to the
Board or to any Marketing Committee or from onc comupitice to another
commitize or any staff member from the office of Board fo any market
committee or any Markcting Committee to the Board egainst the comparable
post by the Vice-Chairman of the Board as laid down in the regulations.

importance) shat{ have a Secrelary to be appointed by the Vice-Chajrman of
the Board to the extent of fifty percent of the post from amongst the panel
provided by the Gavernment, of the Union Territory Civil Service officerss
with at lcast five years of service and fifty percent of the post sha!l be filled
up by promotion from amongst the officers of the fecder cadre, that is to say,
the officcr belonging to the Marketing Service after having qualified ina
departmental examination to be conducted by the Directorate of Union
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Tervitory Civil Service,Delhi inconsultation with the Director. All other posts
in the Marketing Service of the rank of Deputy Secretary in the existing pay
scale of Rs. 6500-10500 and above, shall be filled in by promotion from the
officers who qualify the aforesaid departmental examination.

(2) The Secretary shall be the executive officer of the committec and the custodian
of alt the records and properties of the marketing committee and shall exercise
and perform the following powers and duties, in addition to such other dutics
as may be imposed on hn:n by this Act, the rules or bye-laws made thercunder,

nzamely:-

(i) 1oconvene mectmgs of the marketing commiltce or its sub-committes, lf any,
and maintain minutes of the proceedings thercof;

(ii) 1o attend the meetings of the marketing commitice or its sub-committces, and
take part in the discussions but shall not move any resolution or vote at any

such meetings;

(iii) to take action to implement the resolution of the commitice and of the sub-
committee and report progress in implementing such resolutions to the
commitice or the sub-committee, as the case may be, as soon as possible;

(iv) toprepare a slatement of estimated receipts and expenditure of the marketing
committee for such financial year;

(v) to furnish to the Government, Director, marketing committee and the Board
such returns, statements, estimates, slalistics, and reporls as may be required
or called by them from time to time inciuding reparts-

(a) rcgarding the fines and penalties levied or any other action taken against the
market functionaries and others; .

(b) regarding contravention of the provision of the Act, the rules, the regulations,
the byc-laws or the standing orders by any person;

(c) reparding suspension or cancellation of licences;

(d) reparding administration of the marketing commiltee and regulation of the
marketing;

(vi) to produce before the commitiee or the sub-committce, as the case may be,
such documents, books, registers, and the like, as may be necessary for the
transaction of the business of the coromittee or the sub-committee, and elso
whenever called upon by the market committee so to da;

(vii) to exercise supervision and control over the act of all officers and servants of
the committee;

(viii) to collect fee and other moneys leviable by or due to the market commitiee;

(ix) to be responsible for all moneys credited to or received on behalf of the
marketing commitiee;

(x) lo make disburscment of all moneys lawfully payable by thcmarketing
committee;
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(xi) toreport to the Government, the Director, the Board, and the Vice-Uhairman
of the Board as soon as possible, any fraud, embezzlement, theft or loss of
marketing commitice fund or property;

(xii) to prefer complaints in respect of prosecutions to be launched on behalf of
the marketing commirttee and to process proceedings, civil or criminal, on
behalf of the marketing commirtee.

2T
A e
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CHAPTER- IX
MARKETING OF AGRICULTURAL PRODUCE

Subject to the provisions of this scction and of the rules providing for regulating
the marketing of agricultural produce in any place in the market arca, no
person shall, on or after the date on which an area is declared under sub-
section(1) of section 4 to be a market area, without, or otherwise than in
conformity with the terms and conditions of, a licence granted by-

The Director, where a market committee is not functioning; or,
by the marketing committee in any other case;

use any place in the market area for the marketing of the agricultural produce
spacified in the said declaration; or

operate in the market area or in any inarket thereia as a trader, commission
agent, broker, processor, weighman, measurer, surveyor, warchouseman or in
any other capacity in relation to the marketing of such agricultural produce,

Nothing sub-section (1) shall apply to the retail sale by an agriculturist of his
own produce.

All commaodities of notifted agricultural produce brought into the market are
a for marketing shall be brought into a market specified for such produce and
shall not, subject to the provisions of the bye-laws, be sold at any ather place
outside such market. Al transactions/sales in the notified . principal yard and
sub-yard shall be through open auction only.

Subject lo rules made in this behalf, a marketing committee may, afier making
such inquiries as it deems fit, grant or renew a licence for the use of any place
in the market yard/area for ther marketing of agricultural produce or for
opcrating therein as a trader, commission apen, broker, processor, weighman.
measurer, surveyer, warchouseman or in any other capacity in relation Lo the
marketing of agricultural produce or may, after recording reasons in writing,
refuse to grant or renew any such licence:

Povided that where a marketing committee has not sterted functioning, the
Directer, subject 1o any rules that may be made in this behalf, may grant or
rencw a licence for the marketing of agricultural produce or for operating in
the markei yard/arca as a tradcr, commission agent, broker, processor,
weighmran, measure, surveyor, warchousernan or any other capacity.

A licence granted under sub-section (1),

shall be in such Form, valid for such period, and subject to such terms,
conditions, restrictions and limitations as may be prescribed;

places at which weighment and delivery of agricultural produce shall be made
in any market or market area and on payment of such fees as may be prescribed.

If the markeling committee or the Director,as the case may be, [ails to grant
or renew 2 licence within a period of sixty days from the date of reccipt of an
application in that behalf, it shall be decmed that the licence has been granted
or renewed, as the case may be, if such grant or renewal has not been refused

Sp—
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3 &5

81. Pawer 1o
cancel or
suspend
licence.

82, Appeal

43, Provision for
seitlement of
dispute

81. (1)

(a)
(b)

(<)

(4)

(e)

(2)

(3

(1)
(a)

(b)

2)

(D)

by marketing committee or the Director, as the case may be, wi[hin iz
period of sixty days.

Subject 1o the provisions of sub-section (3), a marketing committee may, fo
reasons to be recorded in writing, suspend or cancel a licence granteq of
renewed under this Chapter,-

if the licence had been obtained through willful misrepresentation or fraud; ;

if the holder of the licence or any servant or any acting on his behalf with hi
express or implied permission commits a breach of any of the terms g
conditions of the licence and/or holder of licence makes violation of th
provisions of the Act, rules and bye-laws made thereunder;

if the holder of the licence in combination with other holders of licence ¥
commits any act or refrains from carrying out his normal business in the marke
with the intention of wilfully obstructing, suspending or stopping the markeling
of agricultural preduce in the market yard and/ or ares;

if the holder of the licence has been adjudged an insolvent, apd has oot obtained
his discharge, or

if the holder of the licenee is convicted his discharge; or

Notwithstanding anything contained in sub-section (1) but subject to the.
provisions of sub-section (3), the Dirctor may, for reasons to be recorded in
writing, by order, suspend or cancel any licence granted or renewed under
this Chapter.

No licence shall be suspended or cancelled uader this section, unless the holder
thereof bas been given a reasonable opportunity of showing cause against the i
proposed aclion. -

Any person aggrieved by the order-

of a marketing committee, refusing to grant or renew a licence, or cancelling
or suspending any liccace,,may prefer an appeal within thirty days to the Vice-
Chairman of the Board.

of the Director refusing to grant or renew a licence or cancelling or suspending
any licence may prefer an appeal to the Secretary Agricultural Marketing
Departrent of the Government within thirty days from the date on which
such order is communicated to him and in such manner as may be prescribed.

The Vice-Chairman of the Board or, the. Secretary, Agricultural Marketing
Department of the Government, as the case may be, on such appeal, make
such order as he may deem just and proper: ,

Provided that, before dismissing an appeal, the Vice-Chairman of the Board
cr the Secretary, Agricultural Marketing Department of the Government, as
the case may be, shall give the appelant a reasonable opportunity of being
heard, and record in writing the reasons for such dismissal,

For the purpose of settling disputes between buyers and sellers of agricultural
produce or their agents including any dispute regarding quality or weight or
payment, or any matter in relation to the regulation of marketing of agricultural
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(3)

produce in the market area, the marketing committee constituted for that market
arca may appoint arbitrators or consltitute, from amongst its members, 2 sub-

committee.

The method of appointment of arbitratars, the eonstitution and functions of
the sub-commitices and the fees, if any, that may be paid by parties for the
sctilement of disputes. and other incidental matters shall be such as may be

prescribed.

Any party, aggrieved by the decision of the zrbitrator or the sub-committee,
as the case be, may prefer an appeal from such decision to the Boaed within
such time and in such manner as may be prescribed.
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MARKET DEVELGPMENT FUND AND MARKET FUND AND AUDIT THEREOF 1

x4, Constitution
of markat
Bevelopment

Fund

5. Application
of market
Development
Fund

(1)

(2)

(1)

(2

(i1)

(iil)

(iv)

(v}

(vi)

(vii) giving aid to financially weak markeling committze in the shape of grant or

(viii)payment of salary allowances gratuity, pension, compensate sllowances,

(ix)

ix)

(xi)

CHAPTER-X {

Y

Allmoneys received by the Board shall be credited into a fund to be called g
Market Development Fund.

No expendilure from the Market Development Fund shall be defrayed unjeggiad
&}

it is sanctioned by the competent authority. The Market Development Fung:
shall be operated in the maoner as may be prescribed in the rules. i

Explanation:- For the purpose of this sub-section 'competent authority’ shaﬁ:b
mean the Board, or Vice-Chairman or any other officer of the Board ta whom’
the powers of the Board to incur expenditure have been delegated, as the casgx‘ﬁj
nay be. g

(3) The amount standing to the credit of the Market Development Fund shal}
be kept or invesied in such manncr as may be prescribed.

The Market Development Fund shall be utilised by the Board for discharge of
functions entrusted to it under this Act. 2

Without prejudice to the generality of sub-section (1), Market Development.
Fund may be utilised for the following purposes, namely:-

hetter marketing of agricultural produce;

collection and dissemination of market rates and news and other information -
relating to marketing of agriculiural produce, =

grading and standardisation of agricuitural produce;
improvement works in the markets and their respective arcas;

azquisition of land for construction of office building, guest houses, staff
(uarlers, {raining centres, and maintenance thereof;

acquisition of land for developing market for Marketing Committees and .-
devcloproent thercof;

aid or both;

compensation for injury or death resolting [rom accidents while on duty;

payment of other dues to stafl such as leave enceshment on retircment or
yearly basis, medical aid as may be lzid down in the service regutations;

payment of provident fund, Icave salary and pension contribution to
government servant on deputation or other dues, payment of actual
reimbursemeot in case of hospilalisation in authorised hospitals as laid down
in service regulations;

paymeut of travelling and other allowances to the Chairman, Vice-Chairmang,
nembers and employecs of the Doard;
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(vtii)eonstruetion of gadovwme. if required by (he marketing commitiea’ markay.ip

committees)

{xiv} expenses incurred in suditing the accounts of tiwe Board:

(xv) organising or arranging workshops, seminars, exhibivons, trawiiiy

programames eic. on development of agricultural marketing includ g
participation thercin;

(xvi)imparting <ducaiion in agricultural marketing to safl,

{xvit) executton of any other function/work assigr-d t; the oard under this Act or

o))

(")
(b}
(<}

(d)
{e)
(2)

(3)

(4)

(1)

as directed by the Government.

The accounts of all receipts and expetdituna : § the Doard and of cach
marketing committee shall be kept in such manne: wud in such Foem as .y
be prescribed by regulation,

The account of the Board and the marketing cosimitiee shall be aidited by a
person or persons authorised by the Dirceter,

Explanation:- The adit for any yéar under sub-section !5 shall hclude
cxarmination and verification of cash balanee and other sccuritics;
valuation of the Assest and Liabilitics;

investigations into and verification of the circumstances and reasons for the
variation between the budget estimates and actual expenditure;

audit of the work accounts;
physical verification of storcs and stocks.

The person auditing the accounts of the Bourd or of a marketing commitice
shall have free access to all the books of accounts and (o all papers, vouchers,
stocks and property and other records and correspondence relating to accounts
of the Board or of the marketing committce, as the case may be, who shalf bxe
allowed to verify the cash balance and physical check of such praperty.

The Vice-Chairman or any other officer of the Board or the Marketinyg
Committee, as the case may be, shall furnish to the person auditing the accouiis
all such information ns lo any transaction and working of the Board or ihe
Marketing Committec as the case may be, as such person may requirc.

The audit fee, as may be determined by the Director, shall be paid by the
Boerd or the Markeling Commitice, as the case mey be, in the manner specit 2=
by i 1. #THIDG. .

All fecs and other moneys received by a Markeling Commiltec under this \ct,
all sums rcalised by way of penalty (otherwise thun by way of fine ina crimiral
case}, all loans raised by (he committee, and A1) geants, loans or contributians
made by the Government (o the committee, shall from part of a fund to iw
called the ‘Market Fund'.
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(2) Any money reccived by the marketing committee by way of arbitration fomss
s scourity for costs in arbitration praceedings relating 1o disputes or any m"-&;f
received by the commitice by way of security deposit contribution to provideén
fund or for payment in respect of any notified agricultura) praduee, or charges

" payable to weighman, palledar and other functionaries and such othes Mmoney
reccived by marketing commitiee as may be provided in the rules or bye-lawg.
shall not from part of the “Market Fund” and shall be kept in such manner ag
may be prescribed. :

I ':..I .
(1) Subject to the provisions of section 88, the Market Fund may be expcndc&‘?orl
the following purpases only, namely:- TRE

(i) the acquisition of a site or sites for ,ﬂm market yard;
(ii) the establishment, maintenance and improvement of the market yards;

{1ii) the construction arid repair of buildings necesary for the purposes of the market |
and for convenience or safety of the persons usivg the market yard;

(iv) the maintenance of standard weights and measures;

(v) the meeting of establishment charges including payment and contrib_uﬁég_.
provideut fund, pension, gratuity, leave encashment on retirment or yearly
basis, actual reimburscment of hospitalisation expenses in the authorised
hospitals or other items &s may be laid down in the regulations/rules;

{vi} loans and advances to the employees of the committee;

(vii) the payment of intercst on the loans that may be raised for the purpose of the
market and provisions of sinking fund in respect of such loans;

(viii) the collection and disscmination or information rclating to crop statistics and -§
marketing of agricultural produce;

(ix) expenses incurred in auditing the eccounts of the marketing committee;

(x) payment of honorarium to Chairman travelling allowances of Chairman, Vice-
Chairmen and other members of the Marketing Committce and sitting fees |
payable to number for attending the meeting;

{xi) contribution to the Board as prescribed and Cansolidated Fund of the National
Capital Territory of Delhi to the extent required for salary of the cmployces of
the Government as provided in clause (b) of sub-section (2) ead sub-section
(3) of this section; - - P 2

(xii) f:ontribu.tlon to any scheme for development of agricultural marketing
including transport and scientific storage;

(xiii) to provide facilities like grading services and communication to
agriculturists in the market area;

(xiv) to provide for development of agricultural produce in the market area;
(xv) payment of expenses on elections under this Act;

(xvi) Incurring of all expenses for research, extension and training in marketing




DELHI GAZETTE | ENXTRAORDINARY

ket Fund

of agricultural produce;

(xvii) prevention, in conjuction with other agencies, State, Union Territory, Central
and others in relation to distress sale of agricultural produce;

(xviii) fostering co-oprative marketing and assisting co-oprative marketing societies
in the procurement and organization of profitable disposai of produce
particularly the produce belonging to small and marginal farmers;

{xix) acquisition of land for construction of office building, guest house for farmers
and visitors and staff quarters and maintenance thereof; hiring built up
gccommodation for office use, guest housc or for other purpose of agricultural
marketing;

{xx) any ather purpose connected with the marketing of agricultural produce under
this Act whereon the expenditure of the marketing committee fund is in the
public interest subject to the prior sanction of the Board. :

(xxi) contribution t¢ centralized pension fund of the Board as may be preseribed,

(2) Without prejudice to the generality of sub-section(1), every marketing
committee shall, out of the “Market Fund" pay-

(8) tothe Board, as contribution, such percentage of its income derived from the
licence fee, market fee, fines received as specified below, to enable the Board
to defray its expenses on office establishment and other expenses incurred by
it in the interest of the marketing committee generaily,-

(i) if the annual income of a marketing committee dots not exceed ten thousand
rupees, len-percent.

(ii) if the annual income of a marketing committee exceeds ten thousand rupees
but does not exceed fifteen thousand rupees, on the first Rs. 10.000 ten pecent.

on the next five thousand rupees or part thereof.... fifteen percent.

(iii) ifthe anaual income of a marketing committee excecds fifieen thousand rupees,
on the first
Rs. 10,000 .. Ten percent
ca the next Rs.5,000 .. Fifteen percent
on the remaining income.. Twenty percent

(b) to the Government, the cost of 2ny special or additional staff employed by the
Government, in consultation with the marketing committee, for giving effect
to the provisions of this Act in the market area.

(3) The Government shall determine the cost of the special or additional staff
referred to in clause (b) of sub-section (2) and shall, where the staff is employed
for the purposes of more than one marketing committee, apportion such cost
among the marketing commitices concerned in such manner as it thinks fit
and the decision of the Government determining the amount paysble by any
marketing committee shall be final.

All moneys payable to the credit of the Market Fund and all other moneys

tkept in bank  received by a marketing committee shall be kept in a bank or banks as may be

approved by special or general order issued by the Director.
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CHAPTER -XI
BUDGET AND ACCOUNTS
91. Budget and (1) Every marketing commuittes shall prepare and pass the budget of i jncg ".‘ E
Acconnt of 8 and expenditure for the ¢nsuing year in the prescribed Form and shaij submyj
Marketing it to the Board for sanction before the prescribed date. The Board ¢
Commitise sanction the budget with or without modification within three months f
the date of receipt thereof, If the budget is not returned by the Board wiig:
three months, it shall be presumed to bave been sanctioned. ‘

(2) No expenditure shall be incurred on any item if there is no provision in (

' sanctioned budget thereof, unless it can be met by reappropriation from ga
under any other Head and bas sanction for re-appropriation of the Vicas
Chairman of the Board. i

92. Revised or A marketing committec may at any time during the year for which a budgﬁtr I
supplementary bas been sanctioned, cause a revised or supplementary budget to be prepared, 383
bndget = passed and sanctioned in the same manner as if it were the original budget. - 25

93. Power to (1) The marketing committee shall issue order exccution of work as may b
execate work prescribed in the regulations relating to delegation of powers and duties an

or its bye-laws.

(2) The Board, while according the sanction referred to in sub-section(1), for
execution of any devclopment, maintenance or improvement work, may, at jts =
discretion, direct that the execution of work shall be entrusted to a Department ;
of the Government or to the Board or to marketing committee itself or to any 35
other agency authorised by the Board. - i3

94. Accounts to Every marketing committee shall keep & true and correct account of all i
be kept receipts and expenditure in such manaer and in such Form as may be prescribed

95. Preparation (1) Atthe end of every ycar, a marketing committee shall draw up its final accoun
of Balance and of receipts and expenditure and & balance sheet of its _assets and liabilitic
adminpistrative and prepare an annual administrative report in such manner znd in such Form
report as may be prescribed.

(2) Copies of accounts, balance sheet and administrative report referred to in sub-

section (1) shall be submitted to the Board and the Director by such time as
may be prescribed.
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CHAPTER-X1I
CONTROL.

The Dircoior, ve aey aflicer asthansed by him. may-

inspect vi vause 1o be inspeeled e accounts and efirces of o markeling

comnittee;
hold =nguiry . ike affairs o 3 marketing committec;

call froom & pryhering cormmitege any retarm, stillement, arcounis ar reporis
whiz’s e ey think g

CogLise ¢ parssting committee 1o take info wonzideraiion-

any chjcetion on th grouad nf iilogaliny, tnexpedieney or impromvicty which
apeozs e v i wo exiaCwith resard to the deing o€ 2oythins which: is abouwt 0
be dovie « ris Laing done by of on hehao) of such comuiitze;

any informalion ~hich be is oble to fernish andé which anpems to him 1
neeessilare the dotreg of o cerrnin thing by such committer:

dire2t thet saything Shick i aboucte b doar o iz being done stanld oot be
dene, pending constd-rativn of the renly plven by the committee:

direct that anything which in 1is opinion should be done but isno: being doe
may he done wathin wuch time 25 lre may direct.

When (he accounts and uffices of 1 marketing commiltiee are heing inspecled,
or thy alrairs of such a commitiee are being required inlo under section 96 of
the procewdingy of such cnmmiliee #re heing examined under section 99, al}
olficers, servants and menpbers of such a comunittee shall furnish  sueh
infurmation in (heic posscssion with regard to the accounts and cffices or
affairs or proceedings of such a conenittee as the Dicector, v Gre offiee
avthorised by him. nwy require.

The Director or any officer inspecting accounts and olrices or inquiring inio
the affairs of the Marbeiing Committee under seclion96 or examining  the
procecdings of such a commninee under section 99 shall, for the puposes of
such inspection, ingiiry or examinaion, bave the same powers as ace vestod
in Civil Courl iwler the code of Civil Pracedure 1908 ( § of 190%), while
trying a swit in respect ol the following matters, namely;:-

the summoning and enfercing the attendance of any efiiver, servuni of mesmbher
of the Marketing Cemenittes and exandining him on cath;

the dwscovery and productiva by any ulticer, servent or member ot the
marketing cumaiiitee of any docunienr or otier malerial objeat produible as

evidenee; aarl
the reeniving of evidence on affidavils.

Pl it s o any Gitoer waiensed by T esereising the poveuss vaniirreed
by sub-seciion (2300 of 19740 shail he deened to be a Civil Court far the

pumposes of sectinn tS and chapler XX Vi ol ihe Code of Crineinal Procedure,
1971,

N2
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98, Seizure of
account books
and other
docaments.

99. Powers of

the Director to call
for proceedings of

marketing

committees and to
pass order thereon

100, Control by
the Board

Where the Director has reasdms to believe that the books and records o
Marketing Committee are likely to be tampered with or destroyed or the fip
or property of the Marketing Committee are likely to be misapprap+ated o
misapplied. the Director may issue an order directing a person duly authoriseq -
By him in writing, to seize and take possession of such books and records,

funds and property of a Marketing Committee, and the officer or officers of
the Marketing Committee responsible for the custody of such books records,
funde and property, shall give delivery thereof to the person so authorised,

i
The Director, may, at any time, call for aad examine the proceedings of any
Marketing Committee for the purpose of satisfying himself as to the legality
or propriety of any decision or order passed. by the Marketing Committer -
under this Act, and if, in any case, il appears to the Director that any decision
or order or proceedings so called for should be modified, annulled or reversed,
the Director may pass such orders thereon as he thinks fit,

Powers exercisable by the Director under section 98 shall also be uxcréiéed
by the Board or an officer authorised by it and reference to the Director in
this section shall be construed to be a reference to the Board. e

loi_,Amalgamnﬁbﬁ i .(1,) " Where the Government-is satisfied that for sécun'ug cffciél:li ifczgtﬂiiip'r_lqaf

or division’
of
marketing
committees

marketing of agricultural produce in a market area, it is necessary that two or
more Marketing Committee thercin should be amalgamated or any Marketing

-+ Comumittee therein should be divided into twe or more market committees, it

(2)

3

(d)

_may, after consulting the Marketing Committce or the Markcting Committees,

as the tase may be, and the Board, by notification, provide for the amalgamstion
of such Marketing Commiltce or division of the Marketing Cominittee into
two ar more Marketing Committees for the market area in respect of the
agricultural produce specified in the notification. The notification shall also
provide for the constitution, property, rights, interests and authoritics and such -
lisbilities, dutics and obligations (including provision in respect of contracts,
asscts, employees, proccedings) and such incidental, consequential and
supplemecntary matters as may be necessary to give effect to such amalgamation

- or division, as the case may be.

Where more thap one Marketing Committee are established in any market
area under sub-section (1), the Government may, notwithstanding anything to
the contrary contained in this Act, issue general or special directions as

to which of the Marketing Committees shall exercise the powers, perform the
duties and discharge the functions of 8 Marketing Committee under this Act,
in respect of matters in which they are jointly interested.

Where any direction is issued under sub-section (2), the cost incurred by a

. Marketing Committee in pursuance of the direction shall be shared by the

other Marketing Committee concerned in such proportion as may be agreed
upon, of in default of agreement, as may be determined by the Government of
such officer, as the case may be, shall be final.

\
all the assets of the committee shall vest in the Government and the Government
shall be liable for all legally enforceable ligbilities of the committes, subsisting
on the date of supersession, to the extent of the said assests.
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CHAFPTER-XITI
SUPERSESSION
per session (1) I in the opinion of the government & Marketing Commites i3 not competeat to
rkefing perform, or persistently makes default in performing the duties imposed on il by or
jmmitee under this Act, or exceeds or abuses its power or wilfully disregards any

instructions issued by the Government or aay-officer duly authorised by it in this
behalf the Government may, for reasons to be recorded by it in writing, and after
giving the committee an opportunity of tendering an explanation, by notification,
supme,de, such Marketing Committee,

e = (2)' = Upon publication of a notification underpub-section(1) superseding & Marketing
o g :Comm:ﬂee the following consequences shall easue- - .

. (@) ' a!l m:mbcrs of Marketing Committec including its Chairman and Vice-Chairman
.y .., . shall, from the date of publication of the notification, be deemed to have vacated
e t.h.lf.'r respective offices; ;

(15} ‘the Qovcmmem shall direct that stcps 10 be taken for coastitution of s zew
Marketing Committee under section 36, before the expiration of six month from the
- date of its supersession; \

Provided that the Government may extend this period of 3ix months, from time (o
time, subject to the condition that the aggregate period does not exceed one year;

;' (¢) the Government may dircct that all the function, powers and duties of the g 4
commitice and its Chiarman under this Act, shall be performed, excrcised and iy,
b o discharged by such person or sutbority a3 the Government may appoint in this 1L,
¢, - behalf and such person or authority shall be desmed to be commites or Chairman, r s
IR e as the case may be. In case of markets of national importancu such person/authority N T
30 appointed by the Government shall be an officer from the Indian Administrative RS
. Service with ten years of servics, or an officer from the Union Territory Civil 3 i
', ' Service wilh fifteen years of service; = g s
Ay (d) all the assets of the commites shall vest in the Government and the Government | e
i shall be liable for ali lcgally enforcesble liabilities of the cornmmu subsnsurxg on 1 3t
T thc date of supersession, to the extent of the safd asuu e -‘5 ey
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gisbility of
pembers of
gaployees of
goard or
Marketing
Committee

Chairman, -

ste.,of the Board -

(1)

3

(a)

© (b)

MISCELLANEOUS

Every member or employee of the Board or any Marketing Commilice shall
be liabe for the joss, wustage, misappropriation or misapplication ol any monsy
or other property belonging to the Board or the Marketing Committce, if such
lass, wastage misappropriation or misapplication is, proved to the satisfaction
of the board, to be the direct consequence of the neglect or misconduct on

- the part of such member or employce:

Provided that he shall be given an opportunity by a wrilten notice (o show
¢ause as to why he should nnt be held liable for the loss, wastags,

- misappropriation or misapplication.
IR ok

(2): Whp:"r.\.rer any such.mcmbor or employee is held to be so liable, b shall make

good the loss within a period of one moath from the date of the order failing
which an amount equal to the loss shall be recoverable from such member or

- employee as an arrcar of land revenue, '

Themember or employee ngiinst whom an order under sub-section (1) is made,
msy, within thirty days from the date of the service of such order, appeal to
the Government which shall have the power of confirming, modifying or

reversing the order made by the Board:-
Provided thit- '

no action for the recovery shall be taken if the loss, wastage, misappropriation
or misapplication bad taken place before the expiry of a period of four years;

in computing the period of four ‘years, the period during which any enquiry or -

investigation was made by the Board or the proceedings were stayed or the

period during which any appeal against the order for making good the -

loss,remained pending, shall be excluded.; -

R

'Fher éhau-man, the ‘Vi(':'e-Cjzai.rmanﬂthe m_émﬁ&s; the Secretary and the

- otherofficers and servants of the Board and the Chairman, Vice-Chairman,

ind the marketing

tommittee to be
public dervants.
Bar of snit
ln the absence
of notlce.

(€]

(2)

(3)

members, Secretary and other officers and servants of a Marketing Committee
shall be deemed to be public servants within the meéling of section 2} of the
Indian Penal Code; 1806 (45 0f 1860). - -

No suit or other legal proceedings shall be institited against the Board or any
Marketing Committee ar any member, officer or servant thereof or any person
acting under the direction of the Board, any Marketing Committec, member,
officer or servant for anything done or purported to be done in good faith as
such member, officer, or servant under this Act, until the expiration of two
months next after notice in writing; stating the cause of action,the name and
place of residence of the intending plaintiff and the relief which he claims,

" bas been, in the case of the Board or Marketing Committees, delivered or left

at its office, and in the case of any such member, officer, servant or persea as
aforesaid, delivered to him or left at his office or usual place of residence, and

the plaint shall contain a statement that such notice has been so 2elivered or 7

left.. .

Every such suit shail be dismissed unless it is instituted within six months
from'the date of accrual-of the alleged cause of action

Notwithstanding anything contained in sub-section (1) any suit under ssction
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CHAPTER-XIV
PENALTIES

103. Penaity for - If the outgoing Chairman or Vice-Chairman, to whom a direction hgy
not complying - - issued under sub-section (2) of section 48, does not comply with such dire
with direction ander D¢ shall be punishable with simple imprisonment for a term which may gl
sub-section(2) of to one month or with fine which may extent to five thousand rupees, or
section 48 both. ' ) ) '

104. Penalty for Whoever, in contravention of the provisions of sub-section (1) of sectig
contravention of uses any place in the market area for the marketing of the agricultural produdsh
sectlon 79 specified in the declaration made under sub-section (1) of section 4 of operst ¥

in the market area or the any market therein as trader, commission agent, br, Kot
processor, weighman, measurer, surveyor, warchousemen, or in any others
Lo capacity in relation to the marketing of that agricultural produce shall bi
Er) punishable with imprisonment for a term which may extent to six months
with fine which may extent to five thousand rupecs, or with both, and in tha;
case of & continuing contravention, with a further fine which may extend to
one bundred rupees for every day, during which such contravention continis
) after conviction for the first contravention. v

105. Penalty for Whoever obstracts any officer in carrying out the inspéction of accounts or 'f&.; 3
obstructon and holding an inquiry into the affairs, of a marketing committee or fails to obey ok
failare to obey order 20y order with reference to any matter specified in section 96 shall g ;
under section 96, punishable with fine which may extent to two hundred rupees for everydaysn

during which the sffence continues. i
106. Penalty for = - If any officer, servant or member of 2 marketing committee, when 1eq
contravening . under section 97 to furnish information with regard to the accouats or offices:
Fa provisions of " or affairs of the market committec or the proceedings of & market comumi
’ ction 97, : 3 : '
° : (a) wilfully neglects or refuses to furnish any information; or
’ (b) wilfully furnishes information which is false or incorrect in materia
particulars, 2
Such officer, servaat or member shall be punishable with imprisonment for's #2383
term which may extend to onc year, or with fine which may extend to fivéls.
thousand rupees, or with both.

107, Penalty for Whoever, in contravention of the provisions of section 98 obstracts any perso.
contravention of in seizing or taking possession of any books, records, funds or property of the
section 98 market committee or fails to give delivery thereof to such person shall b ;

punishable with fine which may extend to two thousand rupees.

108. General . Whoever contravenes any pravision of this Act or of any rule or bye-laws
provision of made thereunder shall, if no other penalty is provided for such contraventio

.punishment of cisewhere in this Act or in the rules or bye-laws, be punishable with fin

offence which may extent to two thousand rupces.
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112, Trial of

offences.

13. Recovery of

114,

115,

snms due to-
Government
Board
Marketing -
Comittee and
others.

s g B

Power of
Goverument to

delegate powers,

1)

Power to

M

(2)

&)

(1)

2

3)

" this sub-section, :

exempt the Board

or Marketing

Committee ete. from Shall apply to the Board or any Marketing Committee or any class of persons
provisions of the Act. with such modificatious, not affecting the substance thereof, as may be

~section 83 and the rulcs, regulations: or the bye-laws made thereunder shall,

* The Government may, by notification, and subjec;t to such conditions, if any,

~ officer or person specified in the notification,

‘The Government may, by general or special order, published i the official

38 of the Specific Relief Act, 1963 (47 of 1963) may be instituted with th ey
leave of the Court without serving any notice as required by sub-section (1725
but the court shall not graat any reliof in the suit whether interim or otherwisa:3
except after giving the Board or the Marketiog Committee or any other persor
referred to in sub-section (1), as the case may be, a reasonable opportunity of
being heard.

No offence under this Act, or any rule or regulation or bye-laws madc® o
thercunder, shall be tried by & court inferior to the court of a Metropolitan
Magistrate. b

No prosecution under this Act, shall be instituted except by the Director or
apy officer authorised by him in that behalfor by Vice-Chairman or by aayoth
person duly authorised by the Board or the Marketing Committee, as (he case
may be, in that behalf, : . ) 3
Fofe
Na court shall teke congnizance of any offence uader this Act or any ruls }iie
order, regulation or bye-laws made thercunder, unfess complaint therof i5 2y
made within six months from the date on which the alleged commission of the 75
offence came to the knowledge of the Director,officer,Vice-Chairman or person
referred to in sub-section (2). :

-~
1 3
¥

(4) All fines received by a court from an offender shall be credited to the 'g;
Market Development Fund or the market Fund. ag the ¢case may be. 20

AN

X

X5

s

A
3,

Every sum due from tbe Board or a Market Commitiee to the Government
shall be recoverable as an arrear of land revenue,

Subject to the provisions of sub-section (3) of section 116 any sum due to th
Board or a Marketing Committee on account of any charge, cost, cxpeonsc,}
fce, reat ot o any other account under the provisions of this act, or any rule, *3t
regulation or bye-laws made thercunder or any sum due to an agriculturist for.
any agricultural produce, specified under sub-section (1) of section 61, sold S
by him in the market area and which is not paid to him as provided by oI (L3A
under this Act, shall be recoverable from the person from whom such sum isfj; -

due, in the same manner as if it were an arrcar of land revenue. S;"P'

e
If any dispute arises as to whether a sum is due to an agriculturist within Lhe'.', b

wmeaning of sub-section (3) of seclion 116, it shall be decided in the ssmei""__-.
manner as is speeified in section 83 and for that purpose &l) the provisions of ;\% '

S
RS

so far as may bc, apply accordingly for purposes of settlement of dispute under

a

as it may think fit to impose, delegate all or apy of the pawers conferred upon
it by or under any of the provisions of this Act to’ the Board or any other §

.

Gazette, exempt the Board or any Marketing Committee or any class of persons -
from any of the provisions of this Act or any rule, regulation, or bye-laws "4
made thereunder or may direct, in like manner, that the provisions of this Act
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Y3

Py 5,':‘3

. power to

make rules.

(2)

(3)

¢))

(2)

(a)

(b)

(c)

(d)

()

(0

{(g)

(h)

(i)

g}

(k)

th

specified in that order,

Al orders made under sub-section () shall be laid,as soop as may be,after
they are made, before the Legislative Assembly of Delbi.

The Government may, by general or special order, published in the official
Gazette, direct that any rule, regulalion or bye-laws made under this Act shall
apply to the Board or any Markcting Committee or any class of persons with
such modifications, not affecting the substance thereof, as may be specified
in that order.

The Government may by notification, make rules for carrying out the provisions
of this Act,

In particular, and without prejudice to the generality of the foregoing power,
such rules may provide for all or any of the following matters namely:-

qualifications which the representatives of the agriculturisis shall possess under
clause (@) of sub-section (1) of section 36;

qualifications which the reprcscnlali\;'es of traders shall possess under clause
(b) of sub-section (1) of saction 36;

the manner in which the members of a Marketing Committee may be elected
under scction 38, including all matters incidental to such eleclion;

the term of office and other conditions of service of Chairman or Vice-
Chairman of the Marketing Committee under section 44 and 46;

the duties of Marketing Committees under sub-section(2) of section S5 and
the promotion of the grading and standardisation of such agricultural preduce
as may be specified in (he rules under clause (k) of that sub-scetion;

the manner of levy and collection of market fee by Marketing Committee
under section G2,

the conditions subject to which loans may be obtained by a merketingcommitice
{rom another Marketing Commiltee under sub-seclion (2) of section 72;

the manner in which and the time within which an appeal may be filed under
sub-section (2} of section 74 or sub-scction (2) of section 123;

the form of licence and the terms and conditions subject to which & licence .

may be granted or renewed, including the fces to be paid in respect of such
licence, under scction 80;

the /ves payable in conrnection with the weighman and delivery of agricultural
produce under section

~

the manncr in which an appeal may be filed under sub-scetion(1) of section
82:

the composition of sub-committees, method of appointment or arbitrators and
the fees, if any, (hat may be paid by parties for the scttlement of disputes, the

CY e ooy
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(m)

@
(0)
)

‘o

(@
(3)

procedure to be followed by the sub~committees or arbitrators for the settlemen;
of disputes and the manner in which and the time within which an appeal mgy
be preferred from the decision of the sub-committee or arbitrator under section:
83; :

the manner in which the amount to the credit of the Market Development
Fund or a market fund shall be kept or invested under sub-seetion (3) of section
84 or sub-section (2) of section 88 as the case may be: - - g

travcltiuﬁ and other allowances 'pnyable to members of the Board or. the
Marketing Committee; ey

. e Lo . ) ..:'-'. “F
the preparation of plans and estimates for works proposed to be constructed.
partly or wholly at the expeass of the Markeling Committee and the Board
dnd grant of sanction to such plans and estimates; - * -

the manner i which paymtent from the Market Development Fund of Market
Fund shell be made, its accouni shall be kept or sudited or re-audited, budgei
estimates of income and expenditure shall be made and annual administrative
report shall be prepared; N S T

T Tl o SRS ae wf)
the time during which and the manner in which a trader or: <ommissicn agent

shall furnish returns to the marketing committee as may. be required by it; . .
any other matter which is required to be or may be préécﬁbed.

Auny rule made under this section mey provide that if purchaser fails to make
the payment forthwith as required by sub-section (6) of section 61, he shall be
lisble to pay interest from the date of sale to the date of payment as such rate
not being in excess of the maximum rate of interest fixed for unsecured loans -
by banking institutions If pay:uent is not made within thirty days from the
date on which the agricultural produce is sold, the principal ang interest shall
be recoverable by the Marketing Committee from the purchaser in the manner

* provided in section 113: . 2 iy

4)

Gy

Any rule made under the pro. sions of this Act may prdvide that a contravention
thereof, shall on conviction, be punisheble with fine which may extend to five
thousand rupees. S = SIS ;

Every rule made under this Act shall be 1aid, es soon as may be, after it is
made, before the Legisiative Assembly of Delhi; - While it is in session for &
total period of thirty days which may be comprised in ons session o in two or
more successive session, and if, before the éxpiry of session immediately

‘following the session or the successive session aforesaid, the house of the
- Legislative Assembly agrees in making any modification in the rule or the

house of the Legislative Assembly agrees-that the rule should not be made,
the rule shall thereafter have effect only in such modified from or be of no
effect, as the case may be; so, however, that any such modification or acnulment

shall be without prejudice to the validity of anything previously done under

117. Power to . (1)
make regunlations
for carrying out the
provisions of the
Act (2)

thatrule. - - >

The Board may, with the previous approval of the Government and by

notification, make regulations, not inconsistent with the provisions of this
Act or any rule made thereunder for carrying out the provision of this Act,

In particular and without prejudice to the generality of the foregoing power,
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25

8. Power of

Marketing

(a)

(b)
(©

(@)

(e)

(1)

Committee to
make bye-laws

(i)
(iii)
(iv)
v)
(vi)

(vi)

such regulations may provide for all or any of the following matters namely:-

the method of recruitment, the scale of pay and other conditions of service of
employees of the Board and Marketing Committee,

regulation of transaction of business at the meetings of the Board;

delegation of duties and powers of the Roerd to its Vice-Chairman or any
other officer employed by it;

delegation of dutics and powers of the Marketing Committees 1o its sub.
committees;

the manner of constitution of the Marketing Sevice, recruitment therein and
the gqualifications, appointment, promotion, seale of pay, leave and its
encashment loans, pensions, gratuify, contribution 10 funds, reimbursement
of actual expenses on hospitalization in authorised hospitals, dismissal,
removal, conduct, deparumental enquiries and purishments,appeals and other
conditions of service of its members and other staff.

Subject to the provisions of this Act, and the rules made thereunder, a
Marketing Committee may, in respect of a market area under its menagement,
make bye-laws for- :

determining the quantity of agricultural produce which may be considered as
retail sale for the purposes of the Act and and the rules made thereunder:

the regulation of the business of the marketing committee, including meclings,

‘quorum and procedure;

the conditions of trading in a market;
delegation of powers, duties and functions to the officers and servants
the delegation of powers, duties and function to a sub-committce, i any.

the provisions for the persons and the form in which copies of the documcnt
and entries in the books of the Marketing Committee may be certified and
charges to be levied for the supply of such copies and inspection of such
documenls and books of account for the purposcs of any proceedings under
the Act, Rules and regulation;

the manner in which the sales are effected in & market and maintenance and
issue of invoices and other vouchers connecled with the sale and the forms in
which such invoices, bills, cash-memos shall be issued by the traders,
commission agents, brokers or other market functionaries aperating in the
market; )

(vii} any other matter for which the bye-faws are to be mede uoder this Act or it

(2)

(3)

may be necessary to frame bye-laws for cffectively implementing the provisions
of this Act, and the rules made thereunder in the market area.

No bye-laws under sub-section (1) shall take effect until it has been approved
by the Board and published in the official Gazeite.

[n making any bye-law, the Marketing Commitfce may direct that the penalty

iy pe——
[ e p—————
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for the breach of any bye-law may be imposed by it, which may extend tg five:
thousand rupees in each case and where the breach is a continuing one wis,
further penaity which may extend to one hundred rupees for every day afler 741
the first conviction during which the same continues. Tt

Explanation:- For purposes of this sub-section, it is declared thae thq- 5
Marketing Committee may impose the penalty notwithstanding the fact thae 2
criminal action has been instituted in respect of the same facts for which pers
has been imposed under the bye-laws, - 2
(4) Notwithstanding anything contained in this section, if the Dircctor consi;
that an amendment, or adoption of a new bye-laws or rescission of any by,
' law is necessary or desirable in the interests of market committee, he may; b
order, require the Marketing Committee to make such amendment, adoptin
o rescission within such time as may be specified by him in the order. - '

(5) If the Marketing Committee fails to comply with the otder issued under sub- .
section (4) within the time specificd, the Director shall make such emendment |
rescission of adoption of such new bye-law, and issue a certified copy thereof -
to the Marketing Committee. ‘ 3 ek

’ e . yo e

the certified copy, referred to in the sub-section (5) appedl against such'drdér
to the Governmeat whose decision thercon shall be final and binding upon the
Marketing Commitice. =T

et t6) The Marketing Committee may, within thirty days froﬁ: the date of Ea‘:’ﬂ‘e" of ~

(7) No bye-law or rescission of bye-law or its alteration or amendment shall take
effcct until it has been confirmed by the Director and notified by him in the

Official Gazette,

119, Power of The Government may, after consulting the Board, by notification, include in, '- !
Governmentto ~ or exclude from, the Schedule,any items of agricultural produce or amend it
smend Schedule - inany other manner. ' )

120, Power of s Whenever it is found that eny amount due to the board or a Marketing
write off Committee is irrecoverable or should be remitted, or whenever any loss of the
irrecoverable = - Board’s ora Marketing Committee’s money or stores or other property occur

through the fraud or negligence of any person or for any ather cause and such
money or property is found to be irrecoverable; the fact shall be reported to
. the Board or Marketing Committee, as the case may be, and the Board, with
the approval of the Director, ead the Marketing Committee, with the approval
of the Board, may order the amount or value of the ptoperty to be written off

3 a3 lost, irrecoverable or remitied, as the case may be; - - - .

fees etc.

A ., . i’fdﬁcfcd that in the case c;f Murkcung Committee; if in any case the amount
due or the value of such property is ini excess of ono thousand rupees, such
order shall not take éffect unless it is approved by the Director.”

121, Revisfon® = . - Notwithstanding anything conteined in this Act, the Government shall have
I - the power of reversing or modifying any order or the Board or any of its officers
passed or purporting to have been passed under this Act, if it is satisfied that
such order is not in accordance with the provisions of this Act, or any rule,
regulation or bye-law made thercunder, -

T
AT
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(2)

(1

)

(3)

With the previous approval of the Director, the Secretary of a Marketing
Comumittee or any other officers authorised by the Dircctor in this behalf, may
accept from any person against whom a reasonable suspicion exists that he
has committed an offence under this Act or any rules, regulations or bye-laws
made thereunder, a sum of money by way of composition for such offence,

Notwithstanding anything contained in any other [aw for the time being in
force, on the payment of such amount of money to the Marketing Coramittee,
the suspected person, if in custody, shall be discharged and no further
proceedings shall be taken against such person. '

A Marketing Committee or its secretary shall have the power, to impose by
order, a penalty not exceeding five thousand rupees on any market functionary
oragriculturist or purchaser for the contraveniion of any byc-law, after giving
the person concerned a reasonable opportunity of being heard.

An appeal against an order under sub-section (1) shall lie 10 the Vice-Chairman
of the Board, within such time and in such manner as may be prescribed.

The Delhi Agricultural Marketing (Regulation) Act, 1976 (87 of 1976)
(hercinafler reforred to asthe said Aci) is hereby repealed;

Provided that such repeal shall not affect the previous operation of the
enactment aforcsaid and anything done or any actios taken (including any
appointment, delegation or declaration made, notification, order, rute.
regulation,direciion ar notice issued,byc-law framed, masketing committes
established, licencesgranted, fees levied and collected, instruments exccuted,
any fund established or constituted) by or under the provisions of the said Act
shall in so far it is not inconsistent with the provisions of this Act, be deemed
to have been done or taken under the corresponding provisions of this Act,
and shall continue in force unless and until superseded by anything done or
any aclion taken under this Act,

Any arez or place declared to be a market ares or any place or markel declared
to be a market under the enactment so repealed shall, on the commencement
of this Act, be deemed to be the market arca or market declared under this
Act; the Marketing Committee constituted for the said market area and
funclioning immediately prior to such commencement shall be deemed,

notwithstanding anything contained in this Act, to be the Marketing committee
constituted under this Act for such market area, and where it is so declared or

notified, also for the agricultural produce specified in the declaration or
notification; and ali the members of such Marketing Committce shall be
deemed to be members nominated by the Government undex sub-scction (2)

of section 36.

Any reference ta the enactment repealed as aforessid or to any provision thercof
or to any officer, authority or person entrusted with any functions thereunder,
in any law for the {ime being in foreg or any instrument or doctument, shall be
construed, where necessary, as a reference to the corresponding provision of
this Actor to the correspondiag officer, authority or person functioning under

this Act, and the corresponding officer, authority or person, as the case may »

be, shall have under such law, instrument or document.
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i25. Power to
remove
difficulty

{1;) The mention of particular maucrs in lh:s scclion shall not cHecy 1he‘

. If any difficulty arises in'giving effect 1o the prowsmns of thn A

application 1o this Act of section 6 of the General Clauses Act, 1897 (167
as if the Delhi Agricultural Produce Marketing (Reguiation) Act, 1975 (87
1976) had been repealed by~ lhls Aci. :

Goverament may, as exigency requires, by order not inconsistent wiy
provisions of this Act, do anythmg which appears to it to be nee ;
expedient for the purpose of r:movmg the difficulty:

Provided that no such order shall be madc after the expiry of two year
the commencament of thJs AcL g

TRES b

nGr
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_ THE SCHEDULE
| See Section 2(1) () and Section 119}

Animal Husbandry Products-

!. Burtter.
Z. Cattle meaL -
3. Eggs.
4, Ghes.

5, Goat meat.

&, Hides and skins,

7. Milk and Milk Produets,
8.

9.

1

Poultry.
Sheep meat.
0. Wool.
Apiculture-
1. Honey.
Cantle fecds-
1. Guwar
2, Punvad.
Cereals- .
1. Bajm.
2. Barley.
3. Inferior millets,forexample,swank,kodra Kangni etc,
4. Jowar.
5. Maize.
6. Oats. .-
7. Paddy (husked and unhusked).
8. Wheat (husked and unhusked).

Condiments, spices and others-
1. Belal [eaves.
2. Belelnuts, ’
3. Cardamom and pepper.
4. Cashewnuta.
5. Chillies.
6. Corriander.
7. Dalchini.
8. Gaslic.
9. Ginger.
10. Hachi,
11. Long.
12, Methi.
13. Rai ( mustard)”
14. Sonf.
15. Turmeric.
16. Zeera - e
17. Hing (Asafoetida). '
18, Tulsi (Basil)
19. Tejpatta (Bay leaf).
20. Ajwain (Bishop's seed).
21. Jaiphal (Nutmeg),
22. Posta (Poppy seed).
23. Pippermint. ‘
24, Kesar ( Saffrom),
25. Imli (Tamarind).
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26. Vanilla.
27. Sonth (Dry Ginger).

i. Cotton (giﬁncd and unginned)
2. Sunhemp.

ts

1. Almods (Green).
2. Apples.

3. Banana.

4. Chery.
S,
6
7
8
¢

Chickoo.
Fig.

. Grapes.

. Guava,

10. Leechi.

11. Lemon.

12. Malta.

13. Mango.

14, Melon.

15, Mosdmbi.

16. Papaya.

17, Peaches.

18. Pears.

19, Plums.

20. Pomcgrunte.

21. Santra/Orange. ~
22, Strawberry.

23. Water melons,

24. Coconut.

25. Ber

26. Plne-apple.

27. Sharile (custard apple)
28. Phalsa.

29. Apricot (Khurmani).
30. Yapani Phal. -

31. Jammun (Black berry).
32. Chakotra,

33. Loquat.

34, Mulberry.

35, Suger-Cane.

36. Belgiri.

37. Water Chestnut

38. Gulgul

39. Khimi. =
40. Dakh (Currant)
41. Pyrusmalus (Babu Goshs)
42. Maize-car (Bhutta) -
43. Khazoor (Wet Date).
44, Khatta (Lime)..- -
45. Mitha (Sweet Lime),
46. Chest nut. b
47, Kiwi.
“48. Kinoo.

49. Raspberry.

50. Singhara.
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DULHT GAZETTE FXTRAQRDIN AKY
tyrass -md vodder,
Gue, supar, sugarcane, khandsari, shakhar and rasikat.

Narcwiies-
1. labeco,

t. Castar sczd
2. Cotion seed
3. Chonndnen {shelled and anselicd)
4. Linsead

5 Sarsoil.

o S-3aniunn.

T Taramifa.

8. ‘foria

Pesciculnuce-
I. Fish

Pulses-

1. Arhar
3. Heans.
A, Gram,
4. Guara.
5 Mash,
o. Masar.
7. Moth.

- & Muong.
9. Peas.
9. Urad,

Vegetables-

1. Arvi and Arvi Palta,
2. Carols- all types.
3. Ocumber-all types.
4. Gaobhi-all 1ypes.
5. Kachalu. )
6. Leafy and fresh vepetables.
7. Onion
8. Pras-all types.
9. Potatoes.

10. Tomatocs.

11. Sweet Polatoes.
12. Brinjal.

13. Gourd all types.
14. Lady Finger.
15. Halva Kaddu.
16. Ghia Tori. .

17. Frassbin.

18. Bathua.

19. Sarson Leaves.
20. Green Lobia.
21. Spinach.

22. Tumip.

23, Radish.

24. Tinda-all types.
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DELHI GAZETTE : EXTRAORDINARY *

25. Kathal,

26. Jamikand,

27. Green Methi,

28. Moist chilli

29. Karela- all types.
30. Pumpkin

31. Tamarind.

32, Chukander,

33, Molst Chilli.

34, Mait

35. Garlic

36. Chirchinda

37. Tori-All kinds.
38. Parmal,

39. Kamal kakri,

40, Goose berry (karonda)
41, Mushroom

42, Green Comiander
43, Amla,

44. Singn,

45. Teent,

46. Lehsua

47. Karamhe®q (Kamrakh),
48. Yam (Potatoes).
49. Salad (Lethua),
30. Beans (All kinds).
51. Green Turmeric,
52, Drum sticks.

53. Kachnar ke Phool
54. Kakora.

55. Kwonda.

56. Capsicum.

57. Soya {Green)

58. Amrah. -

59, Lanku -

60. Kundr,

61. Phuee,

61. Kulfa,

63. Cholai,

64. Bankla.

65. Cholia.

66. Singhi, -

67. Soanjna ke Phool
68. Bapdhrs . -

XV, Horticulture- -
‘1. Flowers, Cut Flowcrs and Potted Plants.

XVI. Forest Products-.
1. Bamboo.
Baheda. ‘
Chiraunji,
Gum

Honey

Karela.

Mahua Flowers,
Timber

Wax
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